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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

"TER OF:

‘v 6\ .“ : L
O N\
v I d}&eﬁ% m Tilted “Noida CEO Removed CM Orders SIT

Magar O, gz, >
N
ﬁm&ﬁ?¢/
¢’s Drowning” appearing in The Times of India Dated-20.01.2

RESPONSE ON BEHALF OF RESPONDENT NO. 5 IN COMPLIANCE OF
THE ORDER DT. 22.01.2026 PASSED BY THE HON'BLE NATIONAL
GREEN

I, Medha Roopam, aged about 35 years W/o Manish Bansal, presently posted as
District Magistrate, Gautam Buddha Nagar, do hereby solemnly affirm and state

on oath as under:

1. That I, the deponent in official capacity mentioned above, am acquainted

.. With the facts and circumstances of the case and as such I am competent

l/@/{,\::’ Uiy o . EE

TR
NOTSN o
Vii \4 dfig authorized to swear this affidavit.
j\’.-; .;:, 2l B e
. LkaiNgh
Z%D Regg gy "cate

6;’3 6.8 )g, ”Fﬁa% state that the contents of the affidavit have been drafted by my
‘\SJZ“;}\ ‘.\f‘?\.
AV

\"’) PN ~counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.
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BACKGROUND OF THE MATTER

3. That the present original application is registered suo motu by the Hon’ble

SIT probe into techie’s Drowning” appearing in The Times of

ated 20.01.2026. That the news item relates to the drowning of a

commercial site in Sector 150 Nodia. As per the news item, Sh. Mehta took
a sharp right-angle turn and due to fog conditions, fell into the trench. The
said land in Sector 150 where the person died was initially allotted for a
private mall project, but had turned into pond as rainwater and wastewater
discharged from nearby housing societies was allowed to accumulate in it
for a decade. The storm water management plan that was chalked out by
the Irrigation Department in 2015 remained on papers despite multiple
rounds of surveys and site inspections. The documents assessed showed
that the Irrigation Department in 2015 proposed a head regulator to divert

water flow into the Hindon. In 2016, it received Rs. 13.05 Lakh from Noida

: _Authority to undertake a survey and prepare a design of the proposed

‘iiégiil.gtor. As per the news item, the said storm water received from existing

A\

:_(.:dra‘ips;;potentlally increasing discharge and suggested that hydraulic or

' pneumatic gates to be used instead of mechanical ones. The delay in taking

up remedial measures saw severe water logging. The basement of several

N



housing societies in nearby areas were flooded as rains could not be

4. That the incident occurred at Plot No. SC-02/A-3 situated in Sector-150,
NOIDA. Plot No. SC-02/A-3 falling under Sector 150 locatéd in Kondali
Bangar, Noida, which falls in the notified area of New Okhla Industrial
Development Authority (hereinafter referred to as the ‘Noida Authority’),
the said plot was sub leased by Noida Authority to subsidiary of M/S Lotus
Green Construction Pvt Ltd, AD107 Panchsheel Enclave, New Delhi 110017

by letter no ST / a1fors¥ / 2016 /471 dt. 06.06.2016 Hence the site in

question lies under jurisdiction of Noida Authority.

= ':_3_‘555\ That the Hon’ble Tribunal vide order dt. 22.01.2026 issued a notice to

"/7';‘. . 3 } o ’F
{\ " Vali S e fro;”n various departments, details of which is given as under-

{ v 4 )% 4. /4
IR L0 P/
A\ ¢ % s ¢ W

D@ponent for filing the response/reply for which Deponent sought Reports
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REPORT FROM THE _IRRIGATION _DEPARTMENT,

GHAZIABAD, U.P.

.”"That the Deponent vide letter dt. 08.04.2026 has directed the Executive
gf N\

' e%\ Irrigation Department, Ghaziabad, U.P. to provide the report

,."i,,/ o)
[0 %< =] m
< G with re lct to the actions taken in the present matter. ANNEXURE R-1.
i g, O o, 6,65 /
% %%, ) P
/ﬂ“\ %" /
o *‘“:fiﬁliﬁat Irrigation Department vide letter dt. 08.04.2026 has provided their

report. The detailed report is hereby annexed as ANNEXURE R-2.
According to that report Noida Authority requested the Irrigation
Department to provide the estimate for construction of regulator for proper
flow of rainwater drainage at Sector-150 vide their letter dt. 28.08.2015.
After which several correspondence took place between Noida Authority
and Irrigation Department. Noida Authority vide their letter dt. 24.03 2026
approved/granted their Administrative and financial approval to the
estimate amounting to Rs. 3139.66 lakh. A Copy of the letter dt.

24.03.2026 has been annexed herewith as ANNEXURE R-3.

Viiz \‘( 8.,“;;Thé\5t3 Irrigation Department has filed its separate response in the same

matteg( before the Before The Hon’ble National Green Tribunal, Principal
2026 ")

//
~_~Befich, New Delhi




REPORT OF GROUND WATER DEPARTMENT

9. That the Executive Engineer, Ground Water Department, Division—

along the road. The sewer drain constructed towards the pit had a

damaged wall, with cracks at multiple places, due to which seepage is
occurring and the drain water is continuously flowing into the pit. This
has resulted in the present condition of waterlogging.

Some local residents present at the site also stated that a similar situation

of water accumulation existed in the pit during the previous year as well.

Due to continuous seepage of sewer water, the pit remains filled with
water at all times. They further informed that even during the summer

season, the waterlogging condition remains more or less the same.

- The incident site falls within the floodplain area of the Yamuna River.
;"Thé“l’?groundwater level in this area is high, due to which the water

e [\ . . .
_,:p’reser‘:}lfi in the pit does not percolate into the ground. Continuous

| selepja’ge of sewer water into the pit prevents any reduction in the water

level of the pit.

A Copy of the letter dt. 28.01.2026 has been annexed herewith as

ANNEXURE R-4.
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REPORT OF UPPCB

10.That pursuant to the directions of this Hon’ble Tribunal and the Deponent
— man inspection was conducted by UPPCB. As per the report of such

aa*n J /”:j,f‘
F{ 1nsﬁ&t n, it was found that the said plot and adjacent Plot No. SC-02B
i ﬁ

'/
/4

Vi

{ /

I d
4 i

.-:‘;’:;flj‘é’n‘:ijoned in the letter dt. 17.01.2017, the area of Plot No. SC-02B is
approximately 1,00,000 sq. meters; thus, total area of the developed water
body is approximately 1,27,000 sq. meters. That as per Google Earth, water
accumulation on the said plot is visible since November 2021. During
inspection, it was observed that the entire area had severe waterlogging due

to accumulation of rainwater, stormwater, and wastewater other effluents
generated from Sector-150. The said pond/lake structure is surrounded on
three sides by storm water drains, which are damaged at various places,
due to which drain effluent is entering and accumulating in the said plots.
The blockage has rendered the drainage system non-functional. That due
o L7 j to-;’sgch blockage, there exists no effective outlet for water discharge. That

further, multiple breaches and openings were observed in the storm water

| drgirf walls, through which water is seeping into adjoining plots.

——

Réi)ort of UPPCB has been annexed herewith as ANNEXURE R-S5.
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That UP Pollution Control Board has filed its separate response in

the same matter before the Before The Hon’ble National Green Tribunal,

Principal Bench, New Delhi

LAY
“ o 1Phat it is pertinent to note that the matter of “Himanshu Jaiswal Vs State

of U.P. & Ors.)” Civil Misc. Writ Petition (P.I.L) No. 306 of 2026 is
pending before the Hon’ble High Court of Judicature at Allahabad. That in
the said Writ Petition the prayer of the Petitioner is reiterated as under:
“PRAYER

a) Issue an appropriate writ, order or direction for court-monitored
comprehensive safety auditof all open construction sites, basements,
excavations, trenches, and water-logged bodies endangering Public safety
across Noida and Greater Noida. including all those abandoned, stalled,
or non-operational projects, and further direct the Respondent Authorities
to:

1. complete the said safety audit within a time-bound period to be fixed by
this Hon'ble Court; and

b) constituting an independent high-level Court monitored inquiry,

pfeferably headed by a retired Judge of this Hon'ble Courtin a time-bound

mannen to inquire into the circumstances leading to the death of Mr.

‘ \\
~Yuvraj A,E/{ehta, including:

I pro[oi@ed failure of statutory authorities to secure the hazardous site;

II. omissions and delays on the part of police and rescue agencies, and

39



111 fixing responsibility of all concerned officials and authorities, without

confining accountability solely to private builders.

ue directions to frame, notify, and strictly enforce mandatory safety

d) Ezre‘% he Respondent State and authorities to formulate and implement

clear Sta dard Operating Procedures (SOPS) for urban emergencies

fundamenml rights under the Constitution of India.”

A Copy of the Writ Petition, Orders and Case Status has been annexed
herewith as ANNEXURE R-6.

12.That in the above-mentioned Writ Petition, the Deponent is Respondent No.
4 and a Response has been filed by the Deponent and in that response the
deponent has said that-

13.That the Chief Executive Officer, Noida Authority appointed by the State
Government is a whole time officer of the authority and in exercise of such
powers, he performs such duties as may be notified by the regulation or

delegated to him by the State Government.

(_/' /14.That Section 6 of the UP Industrial Area Development Act, 1976 provides
ol Ethé\fgnctions of the Industrial Development Authority. For ready reference
;;ngt\i\}(;)n 6 of the Act is reproduces hereunder:

N “] The object of the Authority shall be to secure the planned
development of the industrial development area.

(2) Without prejudice to the generality of the objects of the Authority,
the Authority shall perform the following functions.-

A\



(b) to prepare a plan for the development of the industrial development
area,

(c) to demarcate and develop sites for industrial, commercial and

idential purpose according to the plan;

,C/"“

ngh?

(é) td’ /provide amenities;

N &:\‘&(ﬁ to allocate and transfer either by way of sale or lease or otherwise

= ““plots of land for industrial, commercial or residential purposes;
(¢) to regulate the erection of buildings and setting up of industries:
and
(h) to lay down the purpose for which a particular site or plot of land
shall be used, namely for industrial or commercial or residential
purpose or any other specified purpose in such area.”
15. That Section 9 provides that no person shall erect or occupied any
building in the Industrial Development area in contravention of any
building regulation made under Sub-Section 2. For ready reference Section

9 of the Act is reproduced hereunder:-

“(1) No person shall erect or occupy any building in the industrial
development area in contravention of any building regulation made
under sub-section (2).
G - (2) The Authority may by notification and with prior approval of the
9 ) State Government make regulations to regulate the erection of buildings
agd such regulations may provide for all or any of the following matters,
namely
(a) The materials to be used for external and partition walls, roofs, floors
and other parts of a buildings and their position or location or the

method of construction;
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(b) Lay out plan of the building whether industrial, commercial or
residential;
(c) the height and slope of the roofs and floors of any building which is

intended to be used for residential or cooking purposes;

(g) the minimum dimensions of rooms intended for use as living rooms
or sleeping rooms and the provisions of ventilation;

(h) any other matter in furtherance of the proper regulation of erection,
completion and occupation of buildings and

(i) the certificates necessary and incidental to the submission of plans

amended plans and completion reports.”

16.That Section 10 of UP Industrial Area Development Act, 1976 vests power

with the Noida Authority for requiring proper maintenance of sites or
building. For ready reference Section 10 of the Act is reproduced

hereunder:

“If it appears to the Authority that the condition or use of any site or

“building is prejudicially affecting or is likely to affect the proper planning
kof or {he amenities in any part of the industrial development area of the

‘mterestvs\ of the general public there, it may serve on the transferee or

occupzer of that site of building a notice requiring him to take such steps

_and wzthm such period as may be specified in the notice and thereafter to

maintain in it in such manner as may be specified therein and in case such

transferee of occupier fails to take such steps or to maintain it thereafter



the Authority man itself take such steps or maintain it, and realize the cost

incurred on its from such transferee or occupier.”

17.That similarly Section 16 of the UP Industrial Area Development Act, 1976

- _...,«‘,,"

MPOWers the authority with the power of entry to enter upon any land with

: T BN
B\ ApD "
/ N O/}‘k\’/lt
/' Viiav Pp! Singl

or .surfey of land or building and for other incidental

ut assistance for the purpose of enquiry, inspection, measurement

‘ me@gu“?% performance etc.

L Nagar <
o 18_‘1&@\: ¢ overriding effect of the aforesaid Act has been provided in Section

.‘-'“:17 of the Act. For ready reference Section 17 of the Act is reproduces

hereunder:-

“17.Upon any area being declared on industrial development area
under the provision of this act, such area, if included in the master plan
or the zonal development plan under the Uttar Pradesh Urban planing
and Development Act, 1973, or any development plan under any other
Uttar Pradesh Act, shall with effect from the date of such declaration

»

be deemed to be excluded from any such plan.

19.That Section 18 and 19 of the Act empowers the authority to make rules

and regulations for the matters referred therein.

“18. The State Government may by notification make rules for carrying

_out time purposes of this act.
(_{ ¢ ,019. (1) The Authority may with the previous approval of the State
"als (i0vemment make regulation not inconsistent with the provisions of

th’fs Act or the rules mode thereunder for the administration of the

&(

| ‘g,{:f*fairs of the Authority.
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(2) In particular, and without prejudice to the generally of the
foreboding power, such regulations may provide for all or any the

following matters namely-

P ’w ; ;ga) the summoning and holding of meetings of the Authority the time
/4 L/ . 'e_i;ncm‘i\gce where such meetings are to be held the conduct of business at

41
HWVOtAch

\

eetings. and the number of members necessary to form a quorum

(d) the management of properties of the Authority;
(e) fee to be levied in the discharge of its functions;
(f) such other matters as are to be provided for in regulation.”
20.That in exercise of powers under Sub-Section 2 of Section 9 and Section
19 regulations have been framed namely New Okhla Industrial

Development Area Building regulation, 2010 vide notification dated

30.11.2010.

21.That Regulation 20.2 of the New Okhla Industfial Development Area
building Regulation, 2010 defines unsafe buildings and Regulation 20.3
empowers the Chief Executive Officer of the Industrial Developmental
Authority to take such action as may be necessary in respect of
unauthorized construction. For ready reference Regulation 20.2 and 20.3

are reproduced hereunder:-

L/ 202 'Unsafe Buildings' Unsafe buildings are buildings which are

siructurally unsafe and unsanitary or lack adequate means of egress or
aré da fire hazard or are otherwise dangerous to human life or which,
by reason of inadequate maintenance, dilapidation or prohibition in

relation to their existing use, have become hazardous to safety, health

or public welfare. W



20.3 'Unauthorised development.' In case of unauthorised development,
the Chief Executive Officer shall-
(a) take such appropriate action as may be necessary, including

molition of unauthorised constructions, closure of premises and

cution and criminal proceedings against the offenders in

ance with the relevant Acts in force.

] fe appropriate action against the concerned technical person."

s it is apparent that under the provisions of the Act as well as

purposes exercises such powers in respect of superintendence,
preservation, management and control of all the development works taking

place in its notified area.

23.That the Uttar Pradesh Shashan, Girha, Police Anubhag-6 vide Notification
No. 6/2020/52 p/vi-pu-6-2020-01 vividh/2020, Lucknow: dated
13.01.2020 declared the District Gautam Budh Nagar as a metropolitan
area and the Uttar Pradesh Shashan, Girha, Police Anubhag-6 vide
Notification No. 7/2020/53 p/vi-pu-6-2020-01 vividh/2020, Lucknow:
dated 13.01.2020 conferred on the Joint Commissioner of Police, the
Additional Commissioner of Police, Deputy Commissioner of Police,
Additional Deputy Commissioner of Police and the Assistant
Commissioner of Police posted in District Gautam Budh Nagar, the powers
/ (// ot Executive Magistrate for the purposes under Sections 58, Chapter VIII
¥ -and &;j'papter X of the Code of Criminal Procedure.

24.Thatféfter coming into force of Bhartiya Nagarik Suraksha Sanhita, 2023

) (hereinafter referred to as ‘BNSS’) in place of code of Criminal Procedure
Section 152 of Chapter XI of BNSS gives the powers of conditional order

for removal of public nuisance to the police department in police

commissionerate system. In the following sections which are reproduced

NV
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below, the powers earlier vested in the District Magistrate or a Sub-

divisional Magistrate or any other Executive Magistrate are now conferred

on the Joint Commissioner of Police, the Additional Commissioner of

v Bal ‘s \}
g udh Nagar. For ready reference Section 152 of BNSS is

reproducgd hereunder.
) f

X/

~C ?x“‘?ffé Conditional order for removal of nuisance.
(1) Whenever a District Magistrate or a Sub-divisional
Magistrate or any other Executive Magistrate specially empowered in
this behalf by the State Government, on receiving the report of a police
officer or other information and on taking such evidence (if any) as he
thinks fit, considers—
(a) that any unlawful obstruction or nuisance should be removed from
any public place or from any injurious to the health or physical comfort
of the community, and that in consequence such trade or
(b). occupation should be prohibited or regulated or such goods or
merchandise should be removed or the keeping thereof regulated; or
(c) that the construction of any building, or, the disposal of any
substance, as is likely to occasion conflagration or explosion, should be
_prevented or stopped; or
V | (d) that any building, tent or structure, or any tree is in such a condition
\tha’bv‘.f‘it is likely to fall and thereby cause injury to persons living or
' ca@ing on business in the neighbourhood or passing by, and that in
cofsequence the removal, repair or support of such building, tent or

structure, or the removal or support of such tree, is necessary; or




(e) that any tank, well or excavation adjacent to any such way or public
place should be fenced in such manner as to prevent danger arising to
the public; or

(f) that any dangerous animal should be destroyed, confined or

S

T —ptherwise disposed of such Magistrate may make a conditional order

' Qétii;stance, tank, well or excavation, or owning or possessing such
— (’5"‘a:'nﬂima1 or tree, within a time to be fixed in the order—
(i) to remove such obstruction or nuisance; or
(ii) to desist from carrying on, or to remove or regulate in such manner
as may be directed, such trade or occupation, or to remove such goods
or merchandise, or to regulate the keeping thereof in such manner as
may be directed; or
(iii) to prevent or stop the construction of such building, or to alter the
disposal of such substance; or
(iv) to remove, repair or support such building, tent or structure, or to
remove or support such trees; or
(v) to fence such tank, well or excavation; or
(vi) to destroy, confine or dispose of such dangerous animal in the
K/k .nﬁanner provided in the said order, or, if he objects so to do, to appear
' beféxe himself or some other Executive Magistrate subordinate to him
at'a time and place to be fixed by the order, and show cause, in the
‘manner hereinafter provided, why the order should not be made
absolute.
(2) No order duly made by a Magistrate under this section shall be called

in question in any Civil Court.
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Explanation.—A “public place” includes also property belonging to the
State, camping grounds and grounds left unoccupied for sanitary or

recreative purposes.”

of nuisance or apprehended danger (Section 163 of BNSS) which were

earlier under the jurisdiction of District Magistrate or a Sub-divisional
Magistrate or any other Executive Magistrate are now conferred on the
Joint Commissioner of Police, the Additional Commissioner of Police,
Deputy Commissioner of Police, Additional Deputy Commissioner of
Police and the Assistant Commissioner of Police posted in District Gautam
Budh Nagar. For ready reference Section 162/163 of BNSS, 2023 are being

quoted hereunder: -

“162. Magistrate may prohibit repetition or Continuance of public
nuisance.—A District Magistrate or Sub-divisional Magistrate, or any

other Executive Magistrate or Deputy Commissioner of Police empowered

by the State Government or the District Magistrate in this behalf, may

order any person not to repeat or continue a public nuisance, as defined in

the Bharatzya Nyaya Sanhita, 2023, or any special or local law.

163; Power to issue order in urgent cases of nuisance or apprehended

Vdanger— (1) In cases where, in the opinion of a District Magistrate, a

Sub-divisional Magistrate or any other Executive Magistrate specially
empowered by the State Government in this behalf, there is sufficient

ground for proceeding under this section and immediate prevention or

N



speedy remedy is desirable, such Magistrate may, by a written order
stating the material facts of the case and served in the manner provided by

section 153, direct any person to abstain from a certain act or (o take

order with respect to certain property in his possession or under
ement, if such Magistrate considers that such direction is likely
to preverit or tends to prevent, obstruction, annoyance or injury to any
person lqwfully employed, or danger to human life, health or safety or a

@

Oy _dzsturbance of the public tranquillity, or a riot, or an affray.

;-Q) “An order under this section may, in cases of emergency or in cases
where the circumstances do not admit of the serving in due time of a notice
upon the person against whom the order is directed, be passed ex parte.
(3) An order under this section may be directed to a particular individual,
or to persons residing in a particular place or area, or to the public
generally when frequenting or visiting a particular place or area.

(4) No order under this section shall remain in force for more than two
months from the making thereof:
Provided that if the State Government considers it necessary so to do
for preventing danger to human life, health or safety or for preventing a
riot or any affray, it may, by notification, direct that an order made by a
Magistrate under this section shall remain in force for such further
period not exceeding six months from the date on which the order made
by the Magistrate would have, but for such order, expired, as it may,

{/, | ;‘ | speczfy in the said notification.

‘ (5 ) Any Magistrate, may either on his own motion or the application of

any person aggrieved, rescind or alter any order made under this

' Section by himself or any Magistrate subordinate to him or by his

predecessor-in-office.

\
N

N
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(6). The State Government may, either on its own motion or on the

application of any person aggrieved, rescind or alter any order made by

it under the proviso to sub-section (4).

AN

him|or it, either in person or by an advocate and showing cause against
4 ,"j

thél order; and if the Magistrate or the State Government, as the case

"~ may be, rejects the application wholly or in part, he or it shall record in
writing the reasons for so doing.”

26.That in view of the facts stated above the Noida Authority under the
provisions of 1976 Act and the Regulations framed thereunder possesses
power of superintendence, preservation, management and control in
respect of all developmental and constructional activities within its notified
area. Similarly, under the police Commissionerate system, the power to
tackle with public nuisance have been conferred on the police officials

under the notification dated 13.01.2020.

27.That as stated above the 1976 Act vests power for superintendence,
preservation management and control of everything construction sites
falling within its jurisdiction and the power vested in the Commissionerate
LT syster.nl to tackle with public nuisance including management of any tank,
well, ex’bavation adjacent to any public places to prevent danger arising to
the public, however, taking into consideration of the unfortunate incident

which resulted in loss of life, the State Government on the recommendation

N



of the District Magistrate, Gautam Budh Nagar, provided compensatory

relief of Rs. 4,00,000/- timely to the family of the deceased i.e. Yuvraj

Gmﬂ‘

====79.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

VERIFICATION

Verified at Surajpur, Greater Noida, Gautam Buddha Nagar on this _ 69
day of April, 2026, that the contents of the above affidavit from paragraphs
1 to 24 are believed to be true and correct to the best of my knowledge and
belief. No part of it is false and nothing material has been concealed

Q/  therefrom.
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ANNEXURE R-1
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Analysis Report of Pit, Sector- 150, Noida

Sr. | Location Latitude and Sampling pH BOD COD TSS TDS TC ¥C
No. Longitude Date (mg/L) | mg/L) (mg/L) | (mg/L) (mg/L) | (MPN/180 (MPN/100
mi) mi)
1 Point 1 28426127, 31.01.2026 | 7.16 48.0 240.0 93.0 1896.0 33000 27000
s 77.490700
2 Point2 | 28.425164,77.4913 | 31.01.2026 7.64 440 256.0 108.0 | 2019.0 47000 33000
3 Drain 28.428363, 31.01.2026 | 7.44 52.0 272.0 149.0 | 2006.0 430000 310000
Flowing 77.488081
into Pit ‘
oS e § & (Goria—8) |

ﬁﬁmeﬁaﬁmﬂﬁw—wqmﬁﬁuﬁmq&aﬁqﬁhﬁr
qﬁaﬁﬂaﬁmﬁﬁmﬁﬁmw,mwﬁmwﬁmq%—

wifereT sio—01
S.No Project Name & Address Date of

Inspection
1 Brick Rise Developers Pvt. Lid. Plot No-SC-02/ H, Sector 150, Noida 29.01.2026
2 Fest Homes Deve Pvt. Ltd. (ATS Homecraft) , Plot No-SC-02/) & K, Sector-150, Noida 29.01.2026
3 Assertive Infrastructure Pvt Ltd {ATS Prestine), Plot No-SC-01/A1, Sector-150, Noida 29.01.2026
4 Wondrous Buidmart Pvt. Ltd. (Eldeco Live by the Green), Plot No-SC-02/A-09, Sector-150, Noida 29.01.2026
5 Nobilitv Estates Pvt. Lid. (ATS andiose). Plot No-SC-01/C-Al, Sector-150. Noida 30.01.2026
6 SAMRIDHI INFRA SQUARE PRIVATE LIMITED (Samridhi Luxuria Avenue), Plot No-SC-02D, Sector-150, | 31.01 2026

Noida .

7 Ace Infracity Devel Pvt. Ltd. (Ace Golfshire), Plot No-SC-01/A-5, Sector-150, Noida 04.02.2026
8 Logix Height Pvt. Ltd. !Mgun Medows), Plot No-SC-0 1/A-03, Sector-150, Noida 04.02.2026

L1d.) (Antriksh Green View), Plot No- 09.02.2026

9 ANTRIKSH GRAND VIEW (Promotor Consortium Infrastructure Pvt.
$C-01/B-3, Sector-150, Noida

Plot No-SC-01/B-2, Sector-150, Noida 09.02.2026 |

10 Contend Infrastructure Pvt. Ltd. {Antriksh Golf City),
11 ‘Ace Infracity Developers Pvt. Ltd. (Ace Parkway), Plot No-SC-01/B-08, Sector-150, Noida 09.02.2026
12 Landcart Builders Pvt. Ltd. (Tata Euseka Park), Plot No-SC-02/A-1, Sector-150. Noida 09.02.2026
13 Content Builders Pvt. Ltd. Plot No-SC-01/B-1, Sector-150, Noida 17.02.2026
14 LOGIX INFRA DEVELOPERS PRIVATE LIMITED (Bhutani City Center), Plot No-SC-01/B, Sector-150, 17.02.2026
Noida
15 LOGIX BUILDERS PROMOTERS PRIVATE LIMITED (Ace Medley Avenug), Plot No-SC-01/A, Sector- 17.02.2026
150, Noida
17.02.2026

16 Ace Infracity Devel Pvt. Lad. (Crist Promotors Pvt. Ltd.) Plot No-SC-02F, Sector-150, Noida

ST 16 TREeHR § ¥ adHE # 11 gRereETe § s urdl
mnmosmﬁmﬁmmlmaﬁmmm

05 gRAeY fAFTad 32—
S.No Name & Address Date of
_ Jnspection |
1 Brick Rise Developers Pvt. Lid. Plot No-SC-02/ HI, Sector 150, Noida 29.01.2026
2 Contend Infrastructure Pvt. Ltd. (Antriksh Golf City), Plot No-SC-01/B-2, Sector-150, Noida 09.02.2026
3 Content Builders Pvt, Lid. Plot No-SC-01/B-1, Sector-150, Noida _ 17.02.2026
4 LOGIX INFRA DEVELOPERS PRIVATE LIMITED (Bhutani City Center), Plot No-SC-01/B, Sector-150, 17.02.2026
Noida = ; s _
5 Ace Infracity Developers Pvt. Lid. (Crist Promotors PvtiLtd) Plot NQ-SC-OZF, Sector-150, Noida 17.02.2026

b Y
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[ SNo | Project Name and Address Sampling Capacity Status of Sample Taken Sampling Status of
? ) ? Date of STP STP Status Result Consent
Operational/ (Yes/No) Status (Air&
non ‘Water)
operational
1 Fest Homes Developers Pvt, Ltd. 29-01-2026 | 600 KLD Operational Yes Within Reject
(ATS Homecraft) , Plot No-SC- norms
L | 02/ & K, Sector-150, Noida
2 Assertive Infrastructure Pvt Lid 29-01-2026 -| 700 KLD Operational Yes Within 31-12-
(ATS Prestine), Plot No-SC-: norms 2025,
01/A1, Sector-150, Noida 7 ) Reject
3 Wondrous Buidmart Pvt. Lid. 29-01-2026 | 760 KLD Operational " Yes Within 31-12-2027
(Eldeco Live by the Green), Plot norms
No-SC-02/A-09, Sector-150, |.
Noida . |
4| Nobility Estates Pvi. Ltd. (ATS | 30-01-2026 | 450 KLD Operational Yes Within Reject
Legrandiose), Plot No-SC-01/C- norms
il Al Sector-150, Noida i 3
5 SAMRIDHI INFRA SQU. 1-31-01-2026 /| 360KLD ~ Operational Yes : Within 31-12-2027
PRIVATE LIMITED (Samridhi norms
Luxuria Avenue), Plot No-SC-
02D, Sector-150, Noida il
1 Ace Infracity Developers Pvt. | 04-02-2026 | 190KLD Non- Yes Beyond 31-12-2022
Ltd. (Ace Golfshire), Plot No- |- operational norm :
L SC-01/A-5, Sector-150, Noida '
7 ["Logix Height Pvt. Lid. (Mahagun || 04-02-2026 | 150KLD Non- Yes Beyond Not
Medows), Plot No-SC-01/A-03, operational norm applied
= - Sector-150; Noida :
8 ANTRIKSH GRAND VIEW "09-02-2026 | 125KLD Operational Yes Beyond 31-12-2029
(Promotor Consortium ‘ norm
Infrastructure Pvt. Ltd.)
(Antriksh Green View), Plot No-
$C-01/B-3, Sector-150, Noida o
9 Ace Infracity Developers Pvt. 1 09-02-2026 | 400 KLD Operational Yes Within 31-12-2029
Ltd. (Ace Parkway), Plot No-SC- norms
01/B-08, Sector-150. Noida i ;
10 Landcart Builders Pvt. Ltd. (Tata 1 09-02-2026 1020 Operational Yes Within 31-12-2028
Euseka Park), Plot No-SC-02/A- KLD norms
1, Sector-150. Noida
11 LOGIX BUILDERS | 17-02-2026 55.63 Operational Yes Beyond 31-07-2029
PROMOTERS " PRIVATE KLD norm
LIMITED (Ace Medley Avenue),
Plot No-SC-01/A, Sector-150,
Noida '

T ) favowT STE o & (Herid—o)
ﬁﬁw%ﬁmﬁmvﬁaﬁmaﬁﬁ(m%m#o—ozﬁmﬁwoe, 07)
Woaoﬁomﬁﬁww,mﬁmmﬁzhagﬁq(mﬁo—ozﬁ
PHH [T 08, 11)@@@@%%%@@‘%%@@%
Ho—02 § A | 01, 02, 04, o7)ur€ﬁﬂ!ﬂaﬂ$ﬁwm‘€r%§3n@na‘lé

rarerd e @1 T, R faaxor feag 8-
0 ufR@ye B 1 g gar &4 Sted §RT HROT i s
frfa fd o A wf B e
1 Fest Homes Developers Pvt. Ltd. (ATS Homecraft), Plot No-SC- 2030/C/F-179/2026, Date-09-03-2026
(- 02/J & K. Sector-150, Noida _ J—
2 Assertive Infrastructure Pvi Ltd (ATS Prestine), Plot No-SC-01/A1, 2031/C/A-726/2026, Date-09-03-2026
Sector-150, Noida =
3 Nobility Estates Pvt. Lid. (ATS Legrandiose), Plot No-SC-01/C-Al, 2032/C/N-385/2026, Date-09-03-2026
| Sector-150. Noida _ ) -
4 Ace Infracity Developers Pvt. Ltd. (Ace Golfshire), Plot No-SC- 1720/C/A-708/2026, Date-09-02-2026

s e

| 01/A-5, Sector-150, Noida : ) S

G W ‘==




| Logix Height Pvt. Ltd. (Mahagun Medows), Plot No-SC-01/A-03,

 NTRIKSH GRAND VIEW (Promotor Consortium Infrastructure |

1721/Nok-142/2026, Date-09-02-2026 |

. 1

|_Sector-150, Noida ) I
2033/C/C-395/2026, Date-09-03-2026 ‘

Pvt. L1d.) (Antriksh Green View), Plot No-SC-01/B-3, Sector-150,
Noida ) :
2028/Noc-458/2026, Date-09-03-2026 —l

7

Contend Infrastructure Pvt, Ltd. (Antriksh Goif City), Plot No-SC- '
01/B-2, Sector-150, Noida |

8

M/s Logix Builders Promoters Pvt Ltd (ACE Medley Avenue), Plot 2029/C/L-160/2026, Date-09-03-2026
No. SC-01/A. Sector-150. Noida
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T Ace Infracity Developers Pvt. Ltd. (Ace Golfshire), Plot No-SC- | wa—38934 / -1/ Tei—337/ FH1080-110—Tel / 2026
01/A-5, Sector-150, Noida . ) fe=tie 13.03.2026
Logix Height Pvt. Ltd. (Mahagun Medows), Plot No.SC-OI/A- | w=—38866 / Hi—1/ Wi0—2683/ HIOS0-10—eT / 2026
03, Sector-150, Noida f&id 11.03.2026
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ANNEXURE R-6
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2 0 4 ’
0¥,/ INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD
5.0, [
%% / INDEX
?‘f IN
/ CIVIL MISC. WRIT PETITION (P.I.L.)NO. 2026
£ (Under Article 226 of the Constitution of India)

DISTRICT: GAUTAM BUDH NAGAR

Himanshu Jaiswal
...... Petitioner (In Person)

VERSUS
State of U.P. and Others \\ S Respondents
o < L’
Ve oay W
AW
\ " a* F\./ : :'M‘p \
Sl. |Particular of Papers’” .. ]?gié’é_ Annexures | Pages
= .".',-“...“ o 2
NO. ._‘_\')' ,\,0":\-"_‘;(53”:‘{;%’\?\'“} ’n\)c\,?’
SRR .
Dates and. Ev‘en'g.s AP -8
(‘ .r;' ) ' - WY t.CJ\“'_ 5‘3\‘
Pl 9 " B EA ‘(}
Stay Apphcaﬁcm o 9 -=))
o‘ ] — |
Writ Petition (Under Article | ="
226 of the Constitution of
India)
True copies of 1 26— 30

satelliteimages&photos of
place of incident

Contemporaneous media - 2 %)= Uy
reports,of the
incidentavailble on digital
news platforms etc.

Copies of the relevant media | - |3 SD -42
reports, statements given by
Moninder Singh (Delivery
Worker) to the media,
including of his interaction
published by The Times of
India.

(3 Scanned with OKEN Scanner
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Copy of the Judgment dated
24.02.2025 of this Hon'ble
Court and the consequent
FIR registered by CBI in
Noida Sport City Scam.

Copy of letter dated 14.03,
2022issucd byM/s Wiztown
Planners Pvt. Ltd.to theCEO
of Noida Authorityaccessed
by Press Trust of India.

4 53-)39

(¥)]

Uo-y)

True copy of news report
published by Press trust of
India

6 w:-WL

True Copy of Photographs&
satellite images and site
details of
multipleunsecured,water-
filled excavations and
sitesacross Noida Greater
Noida,posing imminent
danger to public safety.

7 |4u-[y

Affidavit along with ID proof
of the deponent.

Dated:

Yimanshu Jaiswal,Advocate

Petitioner (In Person)
+91 9454576575

advocatehjaiswal@gmail.com,

(3 Scanned with OKEN Scanner
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AN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

DATES AND EVENTS
IN
CIVIL MISC. WRIT PETITION (P.I.L.) NO. 2026
(Under Article 226 of the Constitution of India)

DISTRICT: GAUTAM BUDH NAGAR

Himanshu Jaiswal
...... Petitioner(In Person)

VERSUS
State of U.P. and 6 Others ... Respondents
Sl. | Dates Events
No.
2014 In 2014,the Noida Authority invited

developers to participate in the Sports City
scheme, the developer was supposed to
create sports facilities over 70% of the entire
land area, which would be non-transferable.
To offset the cost of developing these
facilities, the developer was allowed to build
group housing on 29.5% of the land, and
commercial  establishments on  the
remaining 0.5%.

The project was awarded to a consortium
led by real estate company Lotus Green
Constructions Pvt Ltd for more than Rs
2,300 crore. The sporting facilities at the
plot were to be developed by December
2019 and the residential facilities by

December 2021.

(3 Scanned with OKEN Scanner
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12015 In 2015, the land parcel under Lotus Green
was subdivided into 24 plots, one of which,
SC-02/A-3(the very site involved in the fatal
waterlogping incident causing tragic death
of Mr. Yuvraj Mchta), was to be developed by |

M/s Wiztown Planners Pvt Ltd.

2015 In the sarie yecar 2015,theUttar Pradesh
Irrigation Department, taking note of
persistent waterlogging risks in Sector- 150,
prepared a  stormwater management
proposal recommending construction of a
head regulator to divert excess rainwater
and drainage into the Hindon River. The
proposal specifically acknowledged the
danger of water accumulation in low-lying
and excavated areas. However, the proposal
was never implemented and remained

confined to official record

February | The Noida Authority sanctioned Rs13.5 lakh
2016 specifically for the survey and preparation
of the technical design of the proposed head
regulator. Despite this financial approval
and clear recognition of the risk, the project
did not advance beyond preliminary
paperwork. The failure of the Uttar Pradesh
Irrigation Department to execute the
projéctand theNoida Authorityto ensure

follow-up, coordination, andon-ground

(3 Scanned with OKEN Scanner
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3

safeguards reflects a shared administrative
lapse. This non-responsible behavior by
both authorities, despite sanctioned funds
and prior knowledge of the hazard,
establishes joint responsibility for allowing

a known danger to persist

2017

In 2017, Noida extended the deadlines for
completion of residential and commercial
facilities under the Sports City project to
September 2023, despite limited progress

on the mandatory sports infrastructure.

Large-scale construction activity
commenced and continued in Sector-150,
Noida, including excavation of deep
basements and pits as part of real estate

projects. Several such excavation sites

remained open, unsecured and water-filled,

without p3rmanent barricading or emyé

safety infrastructure.

2021

In 2021, a detailed CAG report flagged
serious deﬁcienéies and irregularities in the
Sports City allotments, including lack of
reciuisite approvals for improper land-use
change, unauthorized sub-division of plots,
failure to recover over Rs.140 crore, and
systemic lapses by the Noida Authority. The
CAG estimated a cumulative loss of nearly
INR.9,000 crore to the public exchequer and
recommended fixing responsibility on erring
officials. In June 2021, NoidaAuthority froze

(3 Scanned with OKEN Scanner
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WO\\

|
|
|
|

|
|
|

Inn(] referred the matter to the State

b

IRt — R
E—— —

all activities under the Sports City project |

Government, following which a Publici
Accounts Committecof the Uttar Pradesh |
Legislative Assembly was constituted. i
|
I
A letter written by developer MZ Wiztown |
Planners to the Noida Authority in March |
2022 collapse of sewer and main drain lines
at multiple points and continuous inflow of
sewage and drainage water into Plot SC-
02/A-3and sought repairs. This letter
explicitly warned that “any accident can
happen”if immediate repairs were not
carried out at the water-filled excavation
site in Sector 150 owned by the company,
where software engineer Yuvraj Mehta
drowned after his car plunged into the pit a
few days ago.According to sources. accessed
by PTI, the letter, addressed to the Chief
Executive Officer of the Noida Authority.

2023

Following the 2015 proposal by the UP-
Irrigation Department, a comprehensive
drainage lesign featuring a Head Regulator
with mecianical gates was finalized and
formally vetted by IIT-Delhi. Despite this
high-level academic and technical
clearance, the Noida Authority stalled

execution for a decade.

89
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October 4,
2023

o S

During ajoint inspf(:?:'tvi&l.,m 'z_ll‘,lﬁlkhority officials |

proposed changing the vetted mechanical
gates  to  'hydraulic or  pneumatic’
systems.Following  this, the irrigation
department sought an additional Rs. 30
lakhs for a fresh survey.Notwithstanding
repeated awareness of the conditions
prevailing, neither a mechanical solutionnor
ahydraulic solution was ever initiated by

the Noida Authority.

This constitutes criminal non-feasance and

a direct violation of the public's Right to Life

9 QOctober
2023

The Irrigation Department, through a
written communication addressed to the
Noida Authority (Work Circle-10), recorded
that the IIT-vetted technical plan for
addressing the water accumulation and
drainage issue was complete and ready for
execution. The communication expressly
warned  that continued delay in
implementation could lead to catastrophic

waterlogging in the area.

Despite repeated communications
exchanged between concerned departments
and the Authority over a prolonged period
from 2015 to 2023,no0 steps have been
taken, not even interim or permanent safety
barricading was erected.The Authority
permitted the matter to remain buried in

technical disputes and internal file

(3 Scanned with OKEN Scanner
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movement.

e e

24 In the meantime, litigation relating to the
February I ) ‘ .
2025 ports - City project continued. In its

judgment dated 24 February 2025, the
Allahabad High Court observed that the
alleged scam in land allotment could not
have occurred without the involvement of
senior officials of the Noida Authority, and
directed the Central Bureau of Investigation
(CBI) to register an FIR against builders and
public officials. The High Court noted that
while resid >ntial development was allowed
to . proceed, the mandatory sports

infrastructure was ignored.

7 March On 7 March 2025, the Supreme Court

2025- 17 permitted the investigation to continue,

March

2025 while directing that no coercive steps be
taken. Subsequently, on 17 March 2025,
theCBI registered an FIR against Lotus
Green Constructions, its directors,
unknown officials of the Noida Authority,
|and other entities for offences including
cheating, criminal conspiracy, breach of
trust, and corruption. ‘

16 On the night of 16 January 2026, software

;Zglgary engineer Yuvraj Mehta (27) was driving

home in greater Noida’s Sector-150 when
his SUV plunged into a deep, water-filled

excavation pitinSector-150, Noida. The site

| 8C-02/A-3 was part of an unbarricaded

(3 Scanned with OKEN Scanner
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construction area beside a road, with a|

sharp  90-degree turn and dense fog |

reducing visibility, Trapped in the foul-

smelling, murky water, Yuvraj, who did not<
know how to swim, initially climbed onto |
the roof of his sinking vehicleand pleaded}
desperately and cried for helpfor nearlytwo

hours, using his mobile phone’s flashlight

to mark his location.

Despite the victim’s visible and prolonged
distress, emergency responders including
police, fire brigade, SDRF, and even NDRF
— having préper training for such situation
and having equipment like 100-meter rope,
Life Jacket and boat, werereluctant to enter

the water and effect a timely rescue.

Acivilian (a delivery executive)without any

| training harrisk his life to attempt a rescue

while officit Is and authority’s omission that
ultimately contributed to the tragic

incident.

17
January -
22
January
2026

FIRs were registered against private
builders and other entities. And due to
nation wide spread public criticism The
State Government placed the CEO of Noida
Authority on removedand issued show-
cause notices to certain officials. The State
Government constituted a Special

Investigation Team (SIT) to inquire into the

incident, including the role of Noida

(3 Scanned with OKEN Scanner
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Authorit):;}mthcr officials. The National
Green  Tribunal (NGT) took suomotu
cognizance of media reports  seeking |
response from local authorities over alleged

cnvironmental non-compliance.

Hence, the presér?t peiiﬁoh ‘ﬁlédﬁﬁgﬁblic-
interest seeking constitutional scrutiny,

systemic reform and preventive directions,

as the hazard is recurring...

Dated:

Himanshu Jaiswal, Advocate
Petitioner (In Person)

+91 9454576575
advocatehjaiswal@gmail.com,

(3 Scanned with OKEN Scanner
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC. Stay Application (P.I.LL.) NO. 2026
(Under Chapter XXII Rule-1 of the High Court Rules

R/W Section 151 of C.P.C)
On behalf of petitioner
IN

CIVIL MISC. WRIT PETITI)N (P.I.LL.) NO. 2026
(Under Article 226 of the Constitution of India)

DISTRICT: GAUTAM BUDH NAGAR

Himanshu Jaiswal, Advocate S/O Sh. Bhairo Prasad
Jaiswal R/O Mau- Chitrakoot, currently residing at I-
309, Delta-2 Gautam Budh Nagar, Uttar Pradesh.

...... Petitioner (In Person)

VERSUS

\/ (1)State of U.P 'through Principal Secretary (Urban

Development),Lucknow.

(2)New  Okhla Industrial Development  Authority
(NOIDAAuthority), through its Chairman/Chief Executive
Officer,Noida, Gautam Budh Nagar.

\)//(S)Uttar Pradesh Irrigation Department through its
Principal  Secretary,Irrigatiorr &  Water  Resources

Department,Government of Uttar Pradesh,Lucknow

}//4)District Magistrate, Gautarn Buddh Nagar,Collectorate,
\
Gautam Buddh Nagar, Uttar Pradesh.

(3 Scanned with OKEN Scanner
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|O

(5)Commissioner of Police, Gautam Buddh Nagar

Police Commissionerate, Gautamn Buddh Nagar, Uttar

Pradesh.

_/(6)State  Disaster Response  Authority (SDRF), Uttar

Pradeshthrough its Commandant/Head,Uttar Pradesh.

(7)National Disaster Response Force (NDRF) through its

Director General, New Delhi.

...... Respondents

To,

The Hon’ble Chief Justice and his other Companion
Judges of the aforesaid C ourt.
The Humble petition of above-named petitioners Most

Respectfully as under: -

(1) That the full facts and circumstances have been
given in the accompanying writ petition, which will

form part of this application.

PRAYER

It is therefore, most respectfully prayed that this Hon’bie
Court may graciously be please to issued ad- interim

measure directing the Respondent authorities: -

[. undertake immediateinterim safety measures,
including barricading, fencing, lighting, reflective

markers, pumping out of accumulated water where

(3 Scanned with OKEN Scanner
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feasible, and installation of warning signagec at all

identified hazardous site.

[I. place a detailed action-taken report before this
Hon'ble Court, confirming compliance and
remedial  steps undertaken, so as to prevent
recurrence of accidents and loss of life pending

final implementation of long-term safety protocols.

Dated:
Himanshu Jaiswal, Advocate
Petitioner (In Person)

+901 9454576575
advocatehjaiswal@gmail.com,

(3 Scanned with OKEN Scanner
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IN THE HIGH COURT OF JUDICATURE AT
ALLAHABAD

Akl s sl ok e sk e ke e ke e ok

CIVIL MISC. WRIT PETITION (P.I.L.) NO. 2026
(Under Article 226 of the Constitution of India)

DISTRICT: GAUTAM BUDH NAGAR

Himanshu Jaiswal, Advocate S/O Sh. Bhairo Prasad
Jaiswal R/O Mau- Chitrakoot, currently residing at I-
309, Delta-2 Gautam Budh Nagar, Uttar Pradesh.

...... Petitioner(In Person)

VERSUS

of U.P through Principal Secretary (Urban

evelopment),Lucknow.

(2)New Okhla Industrial Development Authority (NOIDA),
through its Chairman/Chief Exccutive Officer,Noida,
Gautam Budh Nagar.

ttar Pradesh Irrigation Department through its
Principal = Secretary,lrrigation & Water Resources

Department,Government of Uttar Pradesh,Lucknow

istrict Magistrate, Gautam Buddh Nagar,Collectorate,
Gautam Buddh Nagar, |Jttar Pradesh.

(3 Scanned with OKEN Scanner
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(S)Comimissioner of Police, Gautam Buddh Nagar

olice Commissionerate, Gautam Buddh Nagar, Uttar

Pradesh.

e
”

P .
/(68(atc Disaster Response Authority (SDRF), Uttar

Pradeshthrough its Commandant/Head,Uttar Pradesh.

(7)National Disaster Response Force (NDRF) through its

Director General, New De hi.

«.....Respondents

To,

The Hon'ble Chief Justice and his other Companion
Judges of the aforesaid Court.

The Humble petition of above-named petitioners Most

Respectfully as under:

1. This is the ﬁrsf petition before this Hon’ble Court and
no other petition has been filed or pending before this
Hon’ble court or its Lucknow bench for such cause of
action.

2. The petitioner has not received any notice, information

or copy of any caveat application from any of the

respondent, till today.

3. That Petitioners are public spirited persons and this
public interest writ petition is filed in the interest of
Public at large and has no personal interest of in the

matter as contemplated under chapter 22 Rule 3(A) of

the rules of the court.
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4. That Petitioners declare that they are peace loving and

law-abiding citizens of India and has no criminal

antecedents.

5. That Petitioners further declare that the result of the
public interest litigation will not lead any undue gain to
the petitioners or anyone associated with them or any

undue loss to any person or estate.

0. That the present petition arises out of agrave and wholly
avoidabletragedy, resulting in the dcath of Mr. Yuvraj
Mehta, aged about 27 years, a young software
professional,who lost his life on the night of 16 January
2026 in Sector-150, Noida,not due to any natural
cause, but as a direct consequence of prolonged
administrative neglect and failure of public authorities

to discharge their statitory duties.

7. On that night, his vehicle plunged into a deep, \;s}ater-
filled excavation at Plot No. SC-02/A-3,at sector 150,
Noida which had over time Becomc a stagnant, sewage-
laden water body. The excavation was left open,

unbarricaded, unlit, and without any warning signage,

8. That the said excavation was situated immediately
adjacent to a public road having a sharp 90-degree
turn, and in the absence of barricading, lighting, or
warning signage, the area stood effectively converted
from a planned urban development into a fatal hazard
for unsuspecting road users. True copies of Google
Earth satellite images and photographs taken post-

incident, clearly depicting the unsecured condition of
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the site, are annexed herewith and marked as

Annexure-No. 1.

9. That after the fall, the deceased managed to escape the

sinking vehicle and climbed onto its roof, heremained
alive and pleaded desperately and cried for help for
nearly two hours, using his mobile phone’s flashlight to
mark his location. Despite the presence of several
bystanders and the arrival of police personnel in 9
minutes, no immediate or effective rescue operation
was undertaken during the critical period.The
contemporaneous media reports, video footage,availble
on digital news platforms and eyewitness accounts,

copies whereof are collectively annexed herewith and

marked as Annexure-No.2.

10. Despite the victim’s visible distress and repeated cries
for help, the response of the authorities on the ground
was slow and hesitant. Eyewitnesses and media footage
show that police personnel and rescue teams, including
the Fire Brigade, SDRF and later the NDRF who were
trained for such situations and had safety equipment
available; such as life jackets, long-length safety ropes
(approximately more (han 100 meters), and a rescue
boat, hesitated and reluctantly delayed entering the
water during the crucial period when the victim-was
still alive and calling for help.The vehicle of the
deceased was recovered only after approximately three
and a half dayswhichreveals the absence of

preparedness and accountability.

11. That in stark contrast, an untrained civilian delivery

worker, identified as Moninder Singh, acting purely out
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entered the water-filled

atten pt a rescue when the victim was
alive and calling ‘or help.

of human desperation,

€Xcavation pit to

Despite hazardous

conditions, including cold, near-zero visibility -and

submerged iron rods, he tied a rope and searched for
the victim for approximately 30 minutesefforts
uncorroborated by official rescue personnel at that

time,

12. That thereafter, Mr. Moninder Singh has publicly

13.

alleged that police personnel pressured and intimidated
him to withdraw or dilute his initial criticism of the
delayed rescue response and warned him against
speaking to the media. He has further stated that he
was asked to refrain from public commentary and
effectively distance himself from public attention.These
statements given by Moninder Singh (Delivery Worker)
to the media, including video recordings of his
interaction published by The Times of India, copies of
the relevant media reportare annexed herewith and

marked as Annexure-No.3.

That the Noida Authority is a statutory body
constituted under the Uttar Pradesh Industrial Area
Development Act, 1976, entrusted with the
responsibility of planned development, regulation of
land use, construction oversight, and protection of
public safety within its jurisdiction. These functions are
not discretionary in nature but constitute mandatory
public duties owed to citizens using public

infrastructure.
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14. In the present caée, the excavation at Plot No. SC-02 /A-
3(the very site involved in the fatal waterlogging
incident causing tragic death of Mr. Yuvraj Mehta) was
undertaken under the supervision and regulatory
control of the Noida Authority as part of the Sports City
Project. The Authority was, therefore, fully aware of the
nature, location and depth of the excavation, as well as
its proximity to a public road carrying regular vehicular
traffic.

15. That the site of the ir cident forms part of the Sports
City Scheme launched by the Noida Authority in 2014,
under which the developer was obligated to“ first
develop sports infrastructure over 70% of the land. The
project was awarded to a consortium led by M/s Lotus
Green Constructions Pvt. Ltd., and in 2015the land
was subdivided in 24 plots, with Plot No. SC-02/A-3
allotted to M/s Wiztown Planners Pvt. Ltd. In the same
year (2015), the Uttar Pradesh Irrigation Department
identified persistent waterlogging in Sector-150 and
proposed construction of a head regulator to divert
excess water to the Hindon River, for which the Noida
Authority sanctioned Rs.13.5 lakh for technical survey
and design. Despite admitted risk and sanctioned
funds, the proposal was never executed, and no interim

safety measures were put in place.

16. That from 2015 to 2021 Large-scale construction
activity commenced and continued in Sector-150,
Noida, including excavation of deep basements and pits
as part of real estate projects. Several such excavation
sites remained open, unsecured and water-filled,

without permanent barricading or any safety
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infrastructure. In the year 2021, CAG Reportflagged
serious irregularities in the Sports City project,
including unauthorized subdivision, improper land-use
change, failure to recover more than Rs140 crore, and
systemic lapses by the Noida Authority, estimating a
public loss of nearly Rs.9,000 crore, pursuant to which
all development activities were frozen and the matter
has been referred to Uttar Pradesh Government and
thereafter  aPublic  Accounts Committee  was

constituted.

17. That in the meantime, litigation relating to the Sports
City project continued. By judgment dated 24 February
2025 passed in Writ-C No. 15604 of 2021, the
Hon’ble Allahabad High Court observed that the alleged
scam in allotment of land under the Sports City
Scheme could not have occurred without the
involvement of senior >fficials of the Noida Authority,
and accordingly dirccted the Central Bureau of
Investigation (CBI) to register an FIR against"-thc
concerned builders and public officials. The Hon’ble
Court further noted that while residential development
was permitted to proceed, the mandatory sports
infrastructure envisaged under the scheme was
ignored. Copies of the said judgment dated 24.02.2025
and the consequent CBI FIR are annexed herewith and

marked as Annexure-No.4.

18. That from 2022 onwards, the excavation at Plot No. SC-
02/A-3 continued to receive substantial inflow of
sewage and drainage water. Letter dated14 March 2022
by M/s Wiztown Planners Pvt. Ltd. formally addressed

a written communication to the Chief Executive Officer,
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Noida Authority, reporting collapse of sewer and main
drain lines and continuous inflow of sewage and
wastewater into the excavation and basement area of
the plot and sought repairs. This letter cxplicitly
warned that “any accident can happen”if immediate
repairs were not carried out.Copies of the said lctter, as
accessed and reported by the Press Trust of India (PTI),

? are annexed herewith and marked as Annexure-No.S..

| 19. That despite such knowledge, the Authority failed to
take elementary or interim steps required to secure the
site. No barricading, fencing, lights & reflectors,
warning signage, or access restriction was put in place,
even though such measures are basic safety
requirements that do not depend on complex

engineering approvals or long-term project execution.

20. That on9t: October 2023, the Irrigation Department, by
written communication addressed toNoida Authority
(Work Circle-10), recorded that the IIT-vettedtechnical
plan for addressing the waterlogging issue was ready
and cautioned that further delay in implementation
would result in catastrophic waterlogging. Despite this
express warning, no physical remedial action was
undertaken.Copy of news report published by the Press
Trust of India (PTI), ere annexed herewith and marked

as Annexure-No.6.

-

21. That the Noida Authority permitted the matter to
remain buried in technical disputes and internal file
movementwithout taking ény effective steps to secure

the site.This inaction by both authorities, despite
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sanctioned funds and prior knowledge of the hazard,

establishes joint responsibility.

22. That it is pertinent that prior to this incident, atruck
had reportedly fallen into the same excavation, such
fatal incidents were therefore the direct and foreseeble
consequence of years of administrative inaction,
regulatory failure, and absence of basic civic safety
measures, rather than an isolated or unavoidable
accident. The tragedy exposed a systemic collapse of
urban governance, emergency preparedness, and
accountability, resulting in the loss of a young life in

circumstances that were entirely preventable.

23. That the tragic incident in question is not an isolated
occurrence, but indicative of a wider and continuing
pattern of civic negligence across Noida and Greater
Noida. The Petitioners have identified and documented
several similarly situated sites comprising open
construction pits, water-filled excavations, unsecured
basements, and abandoned trenches, which remain
unbarricaded, unlit, and without warning signage,
posing imminent danger to public safety. True Copy of
Photographs, satellite images, and site details
evidencing such hazardous conditions at multiple
locations within Noida and Greater Noida are annexed

herewith and marked as Annexure-No.7.

24. That the Petitioner has no other alternative and speedy
remedy availble except to approach before this Hon’ble
Court under article 226 of constitution of India

amongst the following grounds.

)
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GROUNDS

A. Because the facts disclosed a direct violation of
Article 21 of the Constitution of India, which
guarantees not merely the right to life, but the right
to live with safety, dignity, and reasonable protection
from foreseeable hazards. The prolonged existence of
an open, water-filled excavation in a planned urban
area, coupled with failure of emergency response
when the victim remained alive and pleading for
help, constitutes :. gross breach of the State’s

positive obligation to protect life.

B. Because the Noida Authority is a statutory body
constituted under the Uttar Pradesh Industrial Area
Development Act, 1976, entrusted with the
responéibiﬁty of planned development, regulation of
land use, construction oversight, and protection of
public safety within its jurisdiction. These functions
‘are not discretionary in nature but constitute
mandatory public duties owed -to citizens using

public infrastructure.

C.Because the danger posed by the water-filled
excavation was foreseeable, visible, and knownto the
authorities for several years prior to the incident, as
evidenced by official correspondence, sanctioned
funds, audit reports, and prior mishaps. The failure
to act constitutes a civic negligence, which gives rise
to a continuing cause of action, and thereby

justifying intervention by this Hon’ble Court.
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D. Because despite the victim remaining alive for nearly
two hours, visibly marking his location and calling
for help, the first responders failed to initiate a
timely, coordinated rescue, even though trained
agencies cquipped for water rescue were present.
The reluctance to enter the water and the absence of
command coordination, while permitting an
untrained civilian to risk his life, reflects a systemic
collapse of emergency preparedness, in violation of

statutory and constitutional obligations.

E. Because public authorities hold land, infrastructure,
and civic safety in trust for the public, and cannot
abdicate responsibility by prolonged inaction.
Allowing a planned urban development to degenerate
into a lethal hazard violates the Doctrine of Public
Trust, rendering the State and its instrumentalities
accountable for failure to protect public spaces from

becoming instruments of death.

F.Because the constitution of anSIT confined to
criminal culpability and individual liability, whereas
the present Public Interest Litigation concerns
systemic go{rernance failures, breach of statutory
duties, and -continuing threats to public safety,
which fall squarely within the writ jurisdiction of this
Hon’ble Court.

G.Because criminal investigations address “who is
guilty”, while the present petition seeks judicial
scrutiny of “why known hazards were allowed to

subsist for years” and what institutional safeguards
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are required to prevent recurrence, matters which

are beyond the scope of a criminal probe.

H.Because neither the SIT proceedings can issue

binding directions for:

I time-bound execution of stormwater and
drainage infrastructure,

1. city-wide safety audits of open excavations and
waterlogged plots,

m.  formulation of mandatory road-edge safety and
barricading norms, or institutional
accountability mechanisms for urban planning
authorities.

I. Because post-incident actions undertaken by the
authorities are reactive and compensatory, and do
not address the underlying institutional failures that
threaten public safety. In the absence of court-
monitored directions, similar hazardous sites will
continue to emst exposir.g citizens to recurring and

preventable loss of life.

J. Because the issues raised herein concern public
safety, urban governance, and enforcement of
constitutional duties, affecting not only the deceased
and his family but the general public at large. The
Petitioners, being public-spirited citizens, therefore
have locus standi to invoke the extraordinary

jurisdiction of this Hon'ble Court.

PRAYER

a) Issue an appropriate writ, order or direction for

court-monitored comprehensive safety auditof all
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openconstruction sites, basements, excavations,
trenches, and water-logged bodiesendangering
Public safety acrossNoida and Greater Noida,
including all those abandoned, stalled, or non-
operational projects, and further direct the
Respondent Authorities to:

I. complete the said safety audit within atime-
bound periodto be fixed by this Hon’ble Ccurt;
and

b) constituting an independent high-level Court
monitored inquiry, preferably headed by a retired
Judge of this Hon’ble Courtin a time-bound
manner, to inquire into the circumstances leading
to the death of Mr. Yuvraj Mehta, including:

I. prolonged failure of statutory authorities to
secure the hazardous site;

1. omissions and delays on the part of police
and rescue agencies; and

. fixing responsibility of all concerned
officials and authorities, without confining

accountability solely to private builders.

c) Issue directions to frame, notify, and strictly enforce
mandatory safety guidelinesfor all ongoing and

abandoned construction sites.

d) Direct the Respondent State and authorities to
formulate and implement clear Standard Operating

Procedures (SOPs) for urban emergencies

e) Pass such other and further ordersas this Hon’ble

Court may deem fit and proper in the interest of
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justice, public safety, and protection of fundamental

rightsunder the Constitution of India.

Dated:
Himanshu Jaiswal, Advocate

Petitioner (In Person)
+91 9454576575

advocatehjaiswal@wgmail.com,
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IN THE HIGH COURT OF JUDICATURE AT
ALLAHABAD
e ok ok ke e o ol ok ke e ok e ke ok
ANNEXURE NO. ( ] )

IN
CIVIL MISC. WRIT PETITION (P.I.L.) NO. 2026

(Under Article 226 of the Constitution of India)

DISTRICT: GAUTAM BUDH NAGAR

Himanshu Jaiswal
...... Petitioner (In Person)

VERSUS

State of U.P. and 6 Others ... Respondents
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IN THE HIGH COURT OF JUDICATURE AT
ALLAHABAD
ANNEXURE NO. (:] )

IN
/ CIVIL MISC. WRIT PETITION (P.I.L.) NO. 2026
£ (Under Article 226 of the Constitution of India)

/ DISTRICT: GAUTAM BUDH NAGAR

| Himanshu Jaiswal
| ...... Petitioner (In Person)

VERSUS

State of U.P. and 6 Others ... Respondents
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(6)State  Disaster Response  Authority  (SDRF), Uttar

pradeshthrough its Commandant/Head,Uttar Pradesh

(7)National Disaster Response Force (NDRF) through its
Director General, New Delhi,

...... Respondents

KAk Aok kb ke ko ke

Affidavit of Himanshu Jaiswal, aged
about 28 years son of Sh. Bhairo Prasad
Jaiswal is a practicing Advocateand
Resident of  Mau-Chitrakool and
residing  atl-309, Delta-2
ar, Uttar Pradesh,

currently
Gautam Budh Nag

Religion Hindu.

(DEPONENT)

I am the deponent named do hereby solemnly affirm

and state on oath as under:-

1. The deponent in aforesaid writ petition is fully
conversant with the facts of the case deposed tobelow

and those stated in the petition.

I the deponent do hereby declare that the contents of the

paragraphs no lof this affidavit and those of paragraphs

No. |§§§F,[o¢||,|3§gl_(z_f}9 22— -

- o —— __of the writ Petition are truz to

personal knowledge of the deponent, and those of
N S ;
of the writ

paragraphs no._—
petition are based on perusal of the records, those of
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pnrngrnphs_&,f}, /?,,[rr) ,}(\] ) 10,07 — — ol
the writ petition are based on information received by
the deponent, those of paragraphs oy~

Of the writ petition are based on legal advice which also
the deponent verify believes to be true, that nothing
material has been con sealed and no. para of this
affidavit is false.

So help me God

(DEPONENT)
I myself Himanshu Jaiswal, Advocate, Supreme Court

is the same person swearing the affidavit.

IN PERSON

Solemnly affirmed before me on this _30 day of

&-2026 at about_g_ﬂg_afﬁ./p\{n. by the deponent
who is identified by the aforesaid Advocate.

I have satisfied myself by examining the deponent that
he has understood the contents of this affidavit, which

has been read over and explained by me to the

deponent.

OATH COMMISSIONER
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Petitioner/Respondent and their Advocate(s)

Petitioner Respondent

1. HIMANSHU JAISWAL 1. STATE OF U.P AND 6 OTHERS

Advocate - In Person(IP/2012 ),SHUBHANGINI DWIVEDI(A/S0805/2023 ),ARUN BHANU 2. NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY (NOIDA), THROUGH ITS
SHUKLA(A/A2307/2013 ) CHAIRMAN / CHIEF EXECUTIVE OFFICER

3. UTTAR PRADESH IRRIGATION DEPARTMENT THROUGH ITS PRINCIPAL
SECRETARY,IRRIGATION & WATER RESOURCES DEPARTMENT

4. DISTRICT MAGISTRATE

5. COMMISSIONER OF POLICE

6. STATE DISASTER RESPONS AUTHORITY (SDRF)

7. NATIONAL DISASTER RESPONSE FORCE (NDRF) THROUGH ITS DIRECTOR GENERAL
Advocate - C.S.C.(CSC/2012 ),A.S.G.I.(ASGI/2012 ), KAUSHALENDRA NATH
SINGH(A/K0175/2012 ),VIVEK KUMAR SINGH(A/V0572/2012 )
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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 306 of 2026

Himanshu Jaiswal

..... Petitioner(s)
Versus
State of U.P and 6 others
..... Respondent(s)
Counsel for Petitioner(s) : InPerson
Counsel for Respondent(s) : A.S.G.lI.,, Manish God (AAG) with
AK. Goyad (A.CSC), M.C
Chaturvedi (Sr.Adv.) with
Kaushalendra Nath Singh, Vivek
Kumar Singh

Chief Justice's Court

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1. It is submitted by the petitioner, appearing in person, that the matter has
been extensively heard by the Bench headed by Hon'ble Mr. Justice M.C.
Tripathi on 17.03.2026 and 20.03.2026 and matter was ordered to be listed
today at 2:00 pm.

2. In view of the submissions made, the matter is released, the same be listed
before the appropriate Bench after seeking nomination.

(Kshitij Shailendra,J.) (Arun Bhansali,CJ.)
April 1, 2026

P.Sri./Mukesh Pal

Digitally signed by :-
PUNEET SRIVASTAVA
High Court of Judicature at Allahabad



HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 306 of 2026

Himanshu Jaiswal

..... Petitioner(s)
Versus
State Of U.P And 6 Others
..... Respondent(s)
Counsel for Petitioner(s) . InPerson
Counsel for Respondent(s) : A.S.G.l., C.SC,
Kaushalendra Nath Singh,
Vivek Kumar Singh
Court No.-21

HON'BLE MAHESH CHANDRA TRIPATHI, J.
HON'BLE KUNAL RAVI SINGH, J.

1. Let the Director General, Fire Safety, State of U.P. be
impleaded as necessary party in the array of parties forthwith.

2. In response to the detailed order dated 17.03.2026, Sri
Manish Goyal, learned Additional Advocate General assisted
by Sri A.K. Goyal, learned Additional Chief Standing Counsel
has filed an affidavit on behalf of the respondent nos. 5 and 6
and the same is taken on record.

3. Sri M.C. Chaturvedi, learned Senior Advocate assisted by
Sri Kaushalendra Nath Singh, learned counsel appearing for
New Okhla Industrial Development Authority (respondent
no.2) hasfiled an affidavit, which is also taken on record.

4. Sri Vivek Kumar Singh, learned Senior Panel Counsdl,
Union of India, appearing for the National Disaster Response
Force (NDRF) has filed an affidavit on behalf of the NDRF,
which is aso taken on record.

5. On the request of the parties, put up this matter again as
fresh on 01.04.2026 at 02:00 pm.
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WPIL No. 306 of 2026

6. In the meantime, Sri Manish Goyal, learned Additional
Advocate General may also obtain instructions on behalf of the
newly impleaded party.

March
20,

2026 (Kunal Ravi Singh,J.) (Mahesh Chandra Tripathi,J.)

Priya

Digitally signed by :-
PRIYA KUSHWAHA
High Court of Judicature at Allahabad



HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 306 of 2026

Himanshu Jaiswal

..... Petitioner(s)
Versus
State Of U.P And 6 Others
..... Respondent(s)
Counsel for Petitioner(s) : InPerson
Counsel for Respondent(s) : A.S.G.l.,, C.SC., Kaushaendra Nath

Singh, Vivek Kumar Singh

Court No. -21

HON'BLE MAHESH CHANDRA TRIPATHI, J.
HON'BLE KUNAL RAVI SINGH, J.

1. The instant writ petition is preferred seeking following principal
reliefs:-

"a) Issue an appropriate writ, order or direction for court-
monitored comprehensive safety auditof all openconstruction
sites, basements, excavations, trenches, and water-logged
bodiesendangering Public safety across Noida and Greater
Noida, including all those abandoned, stalled or non-
operational projects, and further direct the Respondent
Authoritiesto :

1. complete the said safety audit within atime-bound period
to be fixed by this Hon'ble Court; and

b) constituting an independent high-level Court monitored
inquiry, preferably headed by a retired Judge of this Hon'ble
Court in a time-bound manner, to inquire into the
circumstances leading to the death of Mr. Yuvraj Mehta,
including:

1. prolonged failure of statutory authorities to secure the
hazardous site;

I1. omissions and delays on the part of police and rescue
agencies, and

1. fixing responsibility of all concerned officials and
authorities, without confining accountability solely to private
builders.

c) Issue directions to frame, notify, and strictly enforce
mandatory safety guidelines for all ongoing and abandoned
construction sites.

d) Direct the Respondent State and authorities to formulate
and implement clear Sandard Operating Procedures (SOPS)
for urban emergencies.”

2. Earlier the matter was taken up on 05.02.2026 and on the said
date, the respondents were directed to obtain instructions in the
matter and file counter affidavit inter alia indicating the steps
taken/proposed to be taken to prevent the recurring of the
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incidents, reference whereof has been made in the petition. In
response to the said order dated 05.02.2026, Sri Manish Goyal,
learned Additional Advocate General assisted by Sri A.K. Goyal,
learned Additional Chief Standing Counsel has filed an affidavit
on behalf of the State-respondents and the same is taken on
record.

3. Sri M.C. Chaturvedi, learned Senior Advocate assisted by Sri
Kaushalendra Nath Singh, learned counsel appearing for New
Okhla Industrial Development Authority (respondent no.2) has
filed short counter affidavit, which is also taken on record.

4. In the instant matter, we find that at the time of the incident,
there was no shortage of information to the first respondents as
the distress call was immediately made by the father of the
deceased. The recipient of SOS had immediately informed the
police and the nearest patrolling team had reached there. The Fire
Brigade, State Disaster Response Force (in short "SDRF"), and
the National Disaster Response Force (in short "NDRF") also
reached there. Before drowning, there was a substantial period of
time, in which, rescue could have been attempted. It is not in
dispute that as per the pleadings set up before us, the expert team
of SDRF and NDRF were available at the site. Even though, the
responses have been filed by the respondents-Authority and the
State- respondents, but till date no response of SDRF and NDRF
arefiled.

5. Confronted with this situation, Sri Manish Goyal, learned
Additional Advocate General, appearing for the State respondents
and Sri Vivek Kumar Singh, learned Senior Panel Counsdl,
Union of India, appearing for the NDRF seek a short
adjournment.

6. We expect that the responses are to be filed within two days
and the affidavit be served upon to the petitioner-in person on or
before the next date fixed in the matter. The response is to be
filed by an officer not below the rank of Gazetted Officer. It is
also expected that the responses must indicate the steps taken for
rescue and also the training received by both the response teams
for preparation of emergencies. The response must also indicate
the details of the team present at the site along with the name of
the Commanding Officer of the said teams.

7. We have also perused the counter affidavit filed by the NOIDA
and we find that even though, notices were issued to various
erring builders on 06.02.2026 to rectify the defects within three
days but counter affidavit is completely silent with regard to what
remedial steps were taken and whether NOIDA had actually
verified the remedial steps taken. Furthermore, the affidavit is
also slent whether in NOIDA, there is any Noda Officer
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nominated to deal with emergency situations and to coordinate
between various agencies in such emergencies. The affidavit is
also silent as to who was the officer of NOIDA Authority, who
had reached the spot, when the entire incident was being
broadcasted live. We expect that an affidavit indicating the above
should be filed by the next date fixed.

8. Put up this matter again as fresh on 20.03.2026 at 10:00 am.

(Kunal Ravi Singh,J.) (Mahesh Chandra Tripathi,J.)
March 17, 2026

Priya

Digitally signed by :-
PRIYA'KUSHWAHA
High Court of Judicature at Allahabad
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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 306 of 2026

Himanshu Jaiswal

..... Petitioner(s)
Versus
State of U.P and 6 others
..... Respondent(s)
Counsel for Petitioner(s) : InPerson
Counsel for Respondent(s) : M.C. Chaturvedi (Sr. Adv.) with K.N.

Singh, A.K. Goya (A.C.S.C), SP.
Singh (A.S.G.I.) with Vivek Kumar
Singh, Kaushalendra Nath Singh

Chief Justice's Court

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1. Learned Senior Counsel representing respondent no.2-New Okhla
Industrial Development Authority and the Standing Counsel representing
the State respondents pray for time to obtain instructions in the matter and
file counter affidavit inter alia indicating the steps taken/proposed to be
taken to prevent the recurring of the incidents, reference whereof has been
made in the petition.

2. Needful may be done before the next date.

3. List the petition on 17.03.2026, as fresh.

(Kshitij Shailendra, J) (Arun Bhansali, CJ)
February 5, 2026

AHA/Jyotsana

Digitally signed by :-
AFZAL HUSAIN ABBASI
High Court of Judicature at Allahabad
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ANNEXURE R123

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

Khkkhhkkk

< QR y\\‘\/ »‘v\\ :\\‘» "
: > TG:\‘.‘; N < SHORT COUNTER AFFIDAVIT
\\\\\:\\\"\o:ﬁ\;b\“ / CIVIL MISC. WRIT PETITION (P.I.L) NO. 306 OF 2026
o O / (Under Article 226 of Constitution of India)
Govt.° 4
~— DISTRICT: GAUTAM BUDH NAGAR

Himanshu Jaiswal, Advocate Son of Sh. Bhairo Prasad
Jaiswal, Resident of Mau-Chitrakoot, currently residing at I-
309, Delta-2 Gautam Budh Nagar, Uttar Prad\esh.

........ Petitioner.
VERSUS

1. State of U.P. through Principal Secretary (Urban
Development), Lucknow.

2. New Okhla Industrial Development Authority (NOIDA
Authority), through its Chairman/ Chief Executive Officer,
Noida, Gautam Budh Nagar.

3. Uttar Pradesh Irrigation Department through its Principal
Secretary, Irrigation & Water Resources Department,
Government of Uttar Pradeéh, Lucknow.

4. District Magistrate, Gautam Budh Nagar, Collectorate,
Gautam Budh Nagar, Uttar Pradesh.

5. Commissioner of Police, Gautam Budh Nagar Police
Commissionerate, Gautam Budh Nagar, Uttar Pradesh.

6. State Disaster Response Authority (SDRF), Uttar Pradesh
through its Commandant/Head, Uttar Pradesh.

7. National Disaster Response Force (NDRF) through its

Director General, New Delhi.
--------- Respondents.

Affidavit of Medha Roopam, aged about
35 years, daughter of Sri Gyanesh

Roopam, Presently posted as District

Magistrate, District-Gautam Budh Nagar.
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) % \ p \ ] N - .
/.0 %/ N Religion-Hindu,
. x Occupation-Government Service.

| 510 Vagd! o (Deponent)
\\s\\‘\\u.\“N Y/,
\Q \:\Q\/ / the above name deponent do hereby solemnly affirm
2\, oY% ///1.
\I_;/aﬁd state on oath as under:-
|.That the deponent, above named, is presently posted as
District Magistrate, District-Gautam Budh Nagar and has

arrayed as Respondent No.4 and as such, she is well

acquainted with the facts deposed to below.

2. That the deponent has read and understood the contents of
writ petition, affidavit and Annexures, filed in support thereof,

and in reply submits as follows.

3 That the aforesaid writ petition has been filed in respect of
unfortunate incident which took place in the night of
16.01.2026 when a vehicle being driven by Sri Yuvraj Mehta
fell in water filled Plot No. SC-02/A-3 at Sector 150 located in
Kondali Bangar, Noida. As per the information gathered by the
deponent the rescue team comprising of police, fire brigade
personnel, SDRF and NDRF team made their respective

possible efforts to rescue, however, could not save Sri Yuvraj

Mehta who died due to drowning.

4. That the petitioner alleging systematic collapse of Urban

Governance and Civics negligence has filed the present writ

petition with the following prayers:-

“a). Issue an appropriate writ, order or direction for

TA p™
‘*\‘O @LEI it Court monitored comprehensive safety audit of all
! SUthdi\/og;?'l open construction sites, basement, excavations,
; Redg. No. 8455 trenches, and water-logged bodies endangerjng
Valid Ugg’?@%%fom public safety across Noida and Greater Noida,

including all those abandoned, stailed, or non-

R



operational projects, and further direct the
s espondent Authorities to:
. Advocata Complete the said safety audit within a time bound
( dupto ps o703 syeriod to be fixed by this Hon’ble Court, and
constituting an independent high-level Court
0\v monitored inquiry, preferably headed by a retired
)/ Judge of this Hon’ble Court in a time-bound manner,
to inquire into the circumstances leading to the death
of Mr. Yuvraj Mehta, including:
I. prolonged failure of statuary authorities to secure
the hazardous site;
II. omissions and delays on the part of police and
rescue agencies; and
III. fixing responsibility of all concerned officials and
authorities, without confining accountability solely to
private builders.
c). Issue directions to frame, notify, and strictly

enforce mandatory safety guidelines for all ongoing
and abandoned construction sites.

d). Direct the Respondent State and authorities to

Sformulate and implement clear Standard Operating
Procedures (SOPs) for urban emergencies.
e). Pass such other and further order as this Hon’ble
Court may deem fit and proper in the interest of
Jjustice, public safety, and protection of fundamental
rights under the Constitution of India.”

5. That Plot No. SC-02/A-3 falling under Sector 150 located in

Kondali Bangar, Noida falls in the notified area of New Okhla
Industrial Development Authority (hereinafter referred to as

the ‘Noida Authority’).

6. That the State Legislature in order to provide for the
constitution of an authority for the de\}elopment of certain
area in the State into Industrial and Urban township and for
matters connected therewith enacted the Uttar Pradesh
Industrial Development Area Act, 1976 (hereinafter referred to

T A A\as the Act, 1976).
| $O %‘l I
hagfT Lo
sk aAj\for_zJ?'iT

\ t initially the State vide notification dated 17.04.1976

'Y Redg. No.84%70 1
- Validupto 08»06--/,0463&

\ OO G.B. Negar ,\’
&7. oF\S
. /

uded 37 villages in the notified area of Noida Authority.

jereafter from time to time vide subsequent notifications
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o‘fh r surrounding villages were also notified in the Industrial

\w X -Dcve opment Area of Noida Authority. Village Kundali Bangar
: i ~L°“ EsDjbtrict Gautam Budh Nagar, where Sector 150 falls was
> notified in the Industrial Development Area of the Noida
{uthority vide notification dated 06.08.1997. A true copy of
the said notification dated 06.08.1997 is being filed herewith
and marked as Annexure No. SCA-1 to this affidavit.

8. That the Chief Executive Officer, Noida Authority appointed by

the State Government is a whole time officer of the authority

and in exercise of such powers, he performs such duties as

may be notified by the regulation or delegated to him by the

State Government.

9. That Section 6 of the UP Industrial Area Development Act,

1976 provides the functions of the Industrial Development

Authority. For ready reference Section 6 of the Act is

reproduces hereunder:

“1.The object of the Authority shall be to secure the
planned development of the industrial development
area.

(2) Without prejudice to the generality of the objects of
the Authority, the Authority shall perform the following
functions:- '

(b) to prepare a plan for the development of the
industrial development area;

(c) to demarcate and develop sites for industrial,
commercial and residential purpose according to the
plan;

(d) to provide infrastructure for industrial, commercial
and residential purposes;

(e) to provide amenities;

(f) to allocate and transfer either by way of sale or lease
or otherwise plots of land for industrial, commercial or
residential purposes;

(g) to regulate the erection of buildings and setting up of
industries: and



-
//(0 T A i?

/ >
/ Subﬁ!lzﬁ Baby

Advocate
X Rt‘d[’\ No. 8493

h) to lay down the purpose for which a particular site or

ot of land shall be used, namely for industrial or
mmercial or residential purpose or any other specified

Valid up to 08-06-206 E rpose in such area.”

G\O ©PoNasar ~ipat Section 9 provides that no person shall erect or

7. Opﬁih%iéd any building in the Industrial Development area in
contravention of any building regulation made under Sub-

Section 2. For ready reference Section 9 of the Act is

reproduced hereunder:-

“(1) No person shall erect or occupy any building in the
industrial development area in contravention of any
building regulation made under sub-section (2).
(2) The Authority may by notification and with prior
approval of the State Government make regulations to
regulate the erection of buildings and such regulations
may provide for all or any of the following matters,
namely
(@) The materials to be used for external and partition
walls, roofs, floors and other parts of a buildings and
their position or location or the method of
i construction;
1 (b) Lay out plan of the building whether industrial,
‘ commercial or residential;
(c) the height and slope of the roofs and floors of any
building which is intended to be used for residential or
cooking purposes;
(d) the ventilation in, or the space to be left about anv
building or part there of to secure circulation of air or
for the prevention of fire;
(e) the number and height of the storeys of any
building; :
(f) the means to be provided for the ingress and egress
to and form any building:
(g) the minimum dimensions of rooms intended for use
as living rooms or sleeping rooms and the provisions of
ventilation;
(h) any other matter in furtherance of the proper
regulation of erection, completion and occupation of
buildings and
(i) the certificates necessary and incidental to the

Redp. no g
ede. o, g0,
Valid up to GB»O()-EL%B

‘B Nagar .

#|pubmission of plans amended plans and completion
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That Section 10 of UP Industrial Area Development Act,
foos LQ/“(‘ 11976 \yests power with the Noida Authority for requiring proper

)
o
/

"\,].,f}?‘f;’?go‘,\f:\‘;;én‘%ainit nance of sites or building. For ready reference Section
LW S8 Uo-Ub-2 .4'\5

Gol . ngaio\wp he Act is reproduced hereunder:
N . g

7 “If it appears to the Authority that the condition or use of
any site or building is prejudicially affecting or is likely to
affect the proper planning of, or the amenities in any part
of the industrial development area of the interests of the
general public there, it may serve on the transferee or
occupier of that site of building a notice requiring him to
take such steps and within such period as may be
specified in the notice and thereafter to maintain in it in
such manner as may be specified therein and in case such
transferee of occupier fails to take such steps or to
maintain it thereafter the Authority man itself take such
steps or maintain it, and realize the cost incurred on its

from such transferee or occupier.”

12. That similarly Section 16 of the UP Industrial Area
Development Act, 1976 empowers the authority with the
power of entry to enter upon any land with or without
assistance for the purpose of enquiry, inspection,
measurement or survey of land or building and for other

incidental measures/performance etc.

13. That the overriding effect of the aforesaid Act has been
provided in Section 17 of the Act. For ready reference Section

17 of the Act is reproduces hereunder:-

“17.Upon any area being declared on industrial
development area under the provision of this act, such
area, 1if included in the master plan or the zonal
development plan under the Uttar Pradesh Urban
planing and Development Act, 1973, or any
development plan under any other Uttar Pradesh Act,
*  Redg. No.8493 ¥ shall with effect from the date of such declaration be

C\;/\a“d up t0 03-06-2026 deemed to be excluded from any such plan.”
v
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@’ 14, That Section 18 and 19 of the Act empowers the authority

~~ to make rules and regulations for the matters referred

“18. The State Govemment may by notification make
rules for carrying out time purposes of this act.

19. (1) The Authority may with the previous approval
of the State Government make regulation not
inconsistent with the provisions of this Act or the rules
mode thereunder for the administration of the affairs
of the Authority.

(2) In particular, and without prejudice to the generally
of the foreboding power, such regulations may provide
for all or any the following matters namely-

(a) the summoning and holding of meetings of the
Authority the time and place where such meetings are
to be held the conduct of business at such meetings.
and the number of members necessary to form a
quorum there at;

(b) the power and duties of the Chief Executive Officer;

(c) the form of register of application for permission to
erect a building:

(d) the management of properties of the Authority;

(e) fee to be levied in the discharge of its functions;

() such other matters as are to be provided for in
regulation.”

15. That in_exercise of powers under Sub-Section 2 of Section 9

and Section 19 regulations have been framed namely New
Okhla Industrial Development Area Building regulation,
2010 vide notification dated 30.11.2010.

16. That Regulation 20.2 of the New Okhla Industrial
Development Area building Regulation, 2010 defines unsafe
buildings and Regulation 20.3 empowers the Chief

xecutive Officer of the Industrial Developmental Authority

0 Babu i
*  Reds ?/O:aﬁﬁna thorized construction. For ready reference Regulation
Va!id.u*q{'-l'l'oj 0498» *
o Xy }fﬂ?gf'@@ and 20.3 are reproduced hereunder:-

o)
N op S/
ons N
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“20.2 'Unsafe Buildings' Unsafe buildings are buildings
which are structurally unsafe and unsanitary or lack
adequate means of egress or are a fire hazard or are
otherwise dangerous to human life or which, by reason
of inadequate maintenance, dilapidation or prohibition
in relation to their existing use, have become hazardous
to safety, health or public welfare.

20.3  'Unauthorised development." In case of
unauthorised development, the Chief Executive Officer
shall-

(a) take such appropriate action as may be necessary,
including demolition of unauthorised constructions,
closure of premises and prosecution and criminal
proceedings against the offenders in accordance with
the relevant Acts in force.

(b) take appropriate action against the concerned
technical person.”

17.That thus it is apparent that under the provisions of the Act

\Valid up to 08-06-2026
G.B. Nagar

as well as regulations framed thereunder the Noida
Authority for all practical purposes exercises such powers in
respect of superintendence, preservation, management and
control of all the development works taking place in its

notified area.

18.That the Uttar Pradesh Shashan, Girha, Police Anubhag-6
vide Notification No. 6/2020/52 p/vi-pu-6-2020-01
vividh /2020, Lucknow: dated 13.01.2020 declared the
District Gautam Budh Nagar as a metropolitan area and the
Uttar Pradesh Shashan, Girha, Police Anubhag-6 vide
Notification No. 7/2020/53 p/vi-pu-6-2020-01 vividh /2020,
Lucknow: dated 13.01.2020 conferred on the Joint
Commissioner of Police, the Additional Commissioner of

Police, Deputy Commissioner of Police, Additional Deputy

Commissioner of Police and the Assistant Commissioner of

oT
NS A
Subr@;ﬁ B‘Jbu
Ady : . .
Redo dvocate Executive Magistrate for the purposes under Sections 58,

‘Va!id‘gp‘fc')No' 8498 &
\ apter VIII and Chapter X of the Code of Criminal

lice posted in District Gautam Budh Nagar, the powers of

08-05.
G.8. Nag, 2026
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19.

Advocate

Redg. No. 8488 b

Procédure. For ready reference a true copy of the

notifications dated 13.01.2020 is being filed herewith

That after coming into force of Bhartiya Nagarik Suraksha
Sanhita, 2023 (hereinafter referred to as ‘BNSS)) in place of
code of Criminal Procedure Section 152 of Chapter XI of
BNSS gives the powers of conditional order for removal of
public nuisance to the police department in police
commissionerate system. In the following sections which are
reproduced below, the powers earlier vested in the District
Magistrate or a Sub-divisional Magistrate or any other
Executive Magistrate are now conferred on the Joint
Commissioner of Police, the Additional Commissioner of
Police, Deputy Commissioner of Police, Additional Deputy
Commissioner of Police and the Assistant Commissioner of
Police posted in District Gautam Budh Nagar. For ready

reference Section 152 of BNSS is reproduced hereunder.

“152. Conditional order for removal of nuisance.

(1) Whenever a District Magistrate or a Sub-
divisional Magistrate or any other Executive Magistrate
specially empowered in this behalf by the State
Government, on receiving the report of a police officer
or other information and on taking such evidence (if
any) as he thinks fit, considers—

(a) that any unlawful obstruction or nuisance should
be removed from any public place or from any
injurious to the health or physical comfort of the
community, and that in consequence such trade or

(b). occupation should be prohibited or regulated or
such goods or merchandise should be removed or the
keeping thereof regulated; or

(c) that the construction of any building, or, the
disposal of any substance, as is likely to occasion

Valid up 10 08-06-2026 conflagration or explosion, should be prevented or
lid up 10 0

G.B. Nagar

stopped; or
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@d) that any building, tent or structure, or any tree is
in such a condition that it is likely to fall and thereby
cause injury to persons living or carrying on business
In the neighbourhood or passing by, and that in
consequence the removal, repair or support of such
building, tent or structure, or the removal or support
of such tree, is necessary; or

(e) that any tank, well or excavation adjacent to any
such way or public place should be fenced in such
manner as to prevent danger arising to the public; or

() that any dangerous animal should be destroyed,
confined or otherwise disposed of such Magistrate may
make a conditional order requiring the person causing
such obstruction or nuisance, or carrying on such
trade or occupation, or keeping any such goods or
merchandise, or owning, possessing or controlling
such building, tent, structure, substance, tank, well or
excavation, or owning or possessing such animal or
tree, within a time to be fixed in the order—

(i) to remove such obstruction or nuisance; or

(ii) to desist from carrying on, or to remove or regulate
in such manner as may be directed, such trade or
occupation, or to remove such goods or merchandise,
or to regulate the keeping thereof in such manner as
may be directed; or

(iii) to prevent or stop the construction of such
building, or to alter the disposal of such substance; or
(iv) to remove, repair or support such building, tent or
structure, or to remove or support such trees; or

(v) to fence such tank, well or excavation; or

(vi) to destroy, confine or dispose of such dangerous
animal in the manner provided in the said order, or, if
he objects so to do, to appear before himself or some
other Executive Magistrate subordinate to him at a
time and place to be fixed by the order, and show
cause, in the manner hereinafter provided, why the
order should not be made absolute.

(2) No order duly made by a Magistrate under this
section shall be called in question in any Civil Court.
Explanation.—A “public place” includes also property
belonging to the State, camping grounds and grounds
left unoccupied for sanitary or recreative purposes.”

\AOTAR}’
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at thus any water pit or excavation site filled with water



" Q,J/ . ] Wblic nuisance as defined above in section 152 of chapter
et I\.I of BNSS falls within the jurisdiction of police
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sionerate. Similarly, power to prohibit repetition or

o ) LJD Nagar <
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ontinuance of public nuisance (Section 162 of BNSS) and

oy
" to issue order in urgent cases of nuisance or apprehended
danger (Section 163 of BNSS) which were earlier under the
jurisdiction of District Magistrate or a Sub-divisional

Magistrate or any other Executive Magistrate are now

conferred on the Joint Commissioner of Police, the '

Additional Commissioher of Police, Deputy Commissioner
of Police, Additional Deputy Commissioner of Police and the
Assistant Commissioner of Police posted in District
Gautam Budh Nagar. For ready reference Section 162/163
of BNSS, 2023 are being quoted hereunder: -

“162. Magistrate may prohibit repetition or
Continuance of public nuisance.—A District Magistrate
or Sub-divisional Magistrate, or any other Executive
Magistrate or Deputy Commissioner of Police empowered
by the State Government or the District Magistrate in this
behalf, may order any person not to repeat or continue a
ublic nuisance, as defined in the Bharatiya Nyaya
Sanhita, 2023, or any special or local law.
163. Power to issue order in urgent cases of nuisance
or apprehended danger.— (1) In cases where, in the
opinion of a District Magistrate, a Sub-divisional
Magistrate or any other Executive Magistrate specially
empowered by the State Government in this behalf, there
is sufficient ground for proceeding under this section and
immediate prevention or speedy remedy is desirable, such
Magistrate may, by a written order stating the material
facts of the case and served in the manner provided by
section 153, direct any person to abstain from a certain act
or to take certain order with respect to certain property in
his possession or under his management, if such
Magistrate considers that such direction 1S likely to
Sub%sh Baby revent, or tends to prevent, obstruction, annoyance or
e ey /-!\Ndvocate jury to any person lawfully employed, or danger to
Valid up to an.‘o%f‘%% 6‘»‘{ uman life, health or safety or a disturbance of the public
o ranquillity, or a riot, or an affray.
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(9) An order under this section may, in cases of emergency

on in cases where the circumstances do not admit of the

\ < sgrving in due time of a notice upon the person against
G.B. Nut Zhom the order is directed, be passed ex parte.

) An order under this section may be directed to a

: OF \v\0 particular individual, or to persons residing in a particular

= place or area, or to the public generally when frequenting

or visiting a particular place or area.

(4) No order under this section shall remain in force for
more than two months from the making thereof:

Provided that if the State Government considers it
necessary so to do for preventing danger to human life,
health or safety or for preventing a riot or any affray, it
may, by notification, direct that an order made by a
Magistrate under this section shall remain in force for
such further period not exceeding six months from the
date on which the order made by the Magistrate would
have, but for such order, expired, as it may, specify in
the said notification.

(5). Any Magistrate, may either on his own motion or the
application of any person aggrieved, rescind or alter any
order made under this Section by himself or any
Magistrate subordinate to him or by his predecessor-in-
office.

(6). The State Government may, either on its own motion
or on the application of any person aggrieved, rescind or
alter any order made by it under the proviso to sub-
section (4).

(7) Where an application under sub-section (5) or sub-
section (6) is received, the Magistrate, or the State
Government, as the case may be, shall afford to the
applicant an early opportunity of appearing before him
or it, either in person or by an advocate and showing
cause against the order; and if the Magistrate or the
State Government, as the case may be, rejects the

application wholly or in part, he or it shall record m
wntmg the reasons for so doing.”

21.  That in view of the facts stated above the Noida Authority

\\‘

under the provisions of 1976 Act and the Regulations

ramed thereunder possesses power of superintendence

elopmental and constructional activities within its

ified area. Similarly under the police Commissionerate
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p $ stem, the power to tackle with public nuisance have been
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22 0'\1‘h as stated above the 1976 Act vests power for
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___,/s’ilperintendence, preservation management and control of
everything construction sites falling within its jurisdiction
and the power vested in the Commissionerate system to
tackle with public nuisance including management of any
tank, well, excavation adjacent to any public places to
prevent danger arising to the public, however, taking into
consideration of the unfortunate incident which resulted in
loss of life, the State Government on the recommendation
of the District Magistrate, Gautam Budh Nagar, provided
compensatory relief of Rs. 4,00,000/- timely to the family
of the deceased i.e. Yuvraj Mehta. A true copy of the

aforesaid transaction details is being filed herewith and

marked as Annexure No. SCA-4 to this affidavit.

23, That as the incident took place in District Gautam Budh
Nagar, in respect whereof the effective measures to control
such kind of accidents lies with the Industrial Development
Authority under the Industrial Development Act, 1976 and
with the police department as police commissionerate
system is in vogue in district Gautam Budh Nagar. After
the - unfortunate incident of 16.01.2026, the District

Magistrate in larger public interest convened a meeting of

officials including all 03 developmental authorities, Police

0TA
» R F\\Officials and other government department on 30.01.2026
Subhash Babu

L vocate
R Redg.\Mb. 8498

\ g\a“d e '\,3:9‘61}20?6 ghts and reflectors, warning signage for vehicle and roads
D agd \7\_ .

$<§: //and fire incident, medical and emergency services including
'

order to ensure various factors including repair of roads,



ting dated 30.01.2026 convened by the District

istrate, Gautam Budh Nagar is being filed herewith and

94, That the District Magistrate Gautam Budha Nagar

.- 5198 ;%
gar

convened multiple advisory meetings with the authority
and police before the incident and many meetings after the
incident with utmost sincerity in which multifarious
directions and the instructions were issued to the

concerned departments with strict instructions  for

immediate compliance.

That apart from it on behalf of the District Magistrate,
Gautam Budh Nagar a request letter dated 01.02.2026 has
been sent to the Noida Development Authority for
appropriate barricading of water submerged area of Sector
150 falling under jurisdiction of the authority. Similarly,
another letter dated 01.02.2026 has been sent to the
Greater Noida Industrial Development Authority for
removal of abandoned overhead water tank situated over
Gata No. 168 situated in Village Sakipur as well as for
appropriate cement barricading on roads. Multiple such
letters written in the past focusing on preventive and
precautionary actions required to be taken up by the
development authority. For convenient perusal of this
Hon’ble Court a true copy of the aforesaid letters dated
01.02.2026 sent to the Noida Industrial as well as Greater

7 to this affidavit.




Ik reMbio 8198 )
\ o 68 H&’V\‘L\;‘:ddg*g izance and registered O.A. No 52/2026 and by order
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22.01.2026 passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi is being filed herewith and
marked as Annexure No. SCA-8 to this affidavit.

27.  That in view of the assertions made in the public interest
litigation it will be appropriate that the version of the
developer/allottee of plot no. SC-02/A-3 of sector 150
Noida may also come on record, SO that justice may be
done. It is therefore expedient and in the interest of justice

that the developer/allottee of plot no. SC-02/A-3 of sector

150 Noida may also be impleaded as a necessary party to

the present writ petition.

78. That taking into consideration the facts and circumstances
referred above, the deponent being a responsible
Government official, apart from the steps already taken,
will comply with such other directions which this Hon’ble
Court may deem fit and proper to be performed at the level

of District Magistrate, Gautam Budh Nagar.

I, the deponent above named do hereby swear and verify
the contents of paragraph
.................................................................................. of

* Redg. nio. 8a9g
Valid vp to Ud-O&?tOQ&f‘k y
G.B. Nagar

S 4 affidavit are based on perusal of record of the case; those
AY
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( this affidavit are based on information received; and those of
this

(DEPONENT)
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G.B. Nagar

Uttar Pradesh Shasan
Grih (Police) Anubhag-6

IN pursuance of the provisions of clause (3) of Article 348 of the
Constitution, the Governor is pleased to order the publication of the following
English translation of notification no.6 /2020/52p/vi—pu—6—2020—01vividh /2020
dated January 13, 2020:

Notification

No. 6 /2020/ 52 p/vi-pu-6-2020—01vividh/ 2020
Lucknow : Dated January 13, 2020

In exercise of powers conferred under section 8 of the Code of Criminal
Procedure 1973 ( Act 2 of 1974), the Governor is pleased to declare that the
areas of Lucknow (City) and GautamBudh Nagar districts shall be the

Metropolitan Areas, from the date of publication of this notification in the

Gazette.

By Order
Awanish Kumar Awasthi
Additional Chief Secretary
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Uttar Pradesh Shasan

Grih Police Anubhag-6

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution,
the Governor is pleased to order the publication of the following English translation of
notification  no.7/2020/53p/vi-pu-6-2020-01vividh/2020  dated 13,  January

2020:
Notification

No. 7/2020/53 p/vi-pu-6-2020-01vividh/ 2020
Lucknow : Dated January 13, 2020

In exercise of the powers under section 20 of the Code of Criminal Procedure
1973  ( Act No. 2 of 1974), the Governor is pleased to confer on the Commissioner
of Police the powers of Executive Magistrate-and Additional District Magistrate and

with the powers of District Magistrate with respect to the Acts mentioned in the

Schedule below.

Under section 21 of the said Act the Governor is further pleased to confer on
the Joint Commissioner of Police, the Additional Commissioner of Police, the Depuly
Commissioner of Police, the Additional Deputy Commissioner of Police and the
Assistant Commissioner of police posted in Lucknow (City) and District GautamBudh
Nagar the powers of executive magistrates for the purposes under sections 58,

Chapter VIII and Chapter X of the Code of Criminal Procedure ( Act 2 of 1974), till

further orders.

Schedule

1) The Uttar Pradesh Control of Goonda Act, 1970

2) Poisons Act, 1919
3) Immoral Trafficking ( Prevention ) Act, 1956
4) Police ( Incitement to Disaffection) Act, 1922
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/ 5) Prevention to Cruelty to Animals Act, 1960
6) Explosives Act, 1884

7) Prisons Act, 1894
g) Official Secrets Act, 1923
9) Foreigners Act, 1946

10)Unlawful Activities ( Prevention) Act, 1967
11)Police Act, 1861

12)Uttar Pradesh Fire Services Act, 1944
13)Uttar Pradesh Fire prevention and Fire Safety Act, 2005

14)Uttar Pradesh Gangster and Anti-social Activities (Prevention) Act, 1986

By Order

Awanish Kumar Awasthi

Additional Chief Secretary
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PRINCIPAL BENCH, NEW DELHI

[tem No. 26

Original Application No. 52/2026

News Item Titled "Noida CEO Removed CM orders SIT probe into techie’s
Drowning" appearing in The Times of India dated 20.01.2026

Date of hearing: 22.01.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo motu on the basis of the
news item titled “Noida CEO Removed CM orders SIT probe into techie’s

Drowning” appearing in The Times of India dated 20.01.2026.

2. The news item relates to the drowning of a software engineer Sh.
Yuvraj Mehta in a watcrlogged trench at a commercial site in Sector 150
Nodia. As per the news item, Sh. Mchta took a sharp right-angle turn and
due to fog conditions, fell into the trench. The said land in Sector 150
where the person died was initially allotted for a private mall project, but
had turned into pond as rainwater and wastewater discharged from
nearby housing societies was allowed to accumulate in it for a decade. The
storm water management plan that was chalked out by the Irrigation
Department in 2015 remained on papers despite multiple rounds of
surveys and site inspections. The documents assessed showed that the
Irrigation Department in 2015 proposed a head regulator to divert water
flow into the Hindon. In 2016, it received Rs. 13.05 Lakh from Noida
Authority to undertake a survey and prepare a design of the proposed
regulator. As per the news item, the said storm water received from
existing drains potentially increasing discharge and suggested that

hydraulic or pneumatic gates to be used instead of mechanical ones. The

1
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basement of several housing societies in nearby areas Werg

rains could not be discharged in the Hindon in the absence of a regulafor.
Without a controlled outlet, water stagnated and risked backflow into the
river that swelled. Residents alleged inaction by the Noida Authority due -

to water logging. The news item indicates laps by the Noida Authority in

taking up remedial measures which resulted in the death of the person.

3. The above matter indicates violation of the Environment (Protection)
Act, 1986.
4. The news item raises substantial issues relating to compliance with

the environmental norms and implementation of the provisions of

scheduled enactment.

5. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

6. Hence, we implead the following as respondents in the matter:

(1). Noida Authority, Administrative Complex Sector 6, Noida -
201301, District. Gautam Budh Nagar, Uttar Pradesh, India.

(2). Uttar pradesh Pollution Control Board, Building. No. TC-12V,
vibhuti Khand, Gomti Nagar, Lucknow — 226010.

(3). Irrigation Department, Government of UP, 589kha/616, VIP
Rd Awadh Nagar, Dwaraka Puri,
VIP Rd, Awadh Nagar, Dwaraka Puri, Telibagh, Lucknow, Uttar
Pradesh 226002.

(4). Principal Secretary, Environment, Government of U.P., Room
No. 601, Bapu Bhawan, Secretariat, Vidhan Sabha Marg,
Lucknow — 226001.
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(5). District Magistrate, G.B. Nagar (UP), Plot Nup ber G 28, Near ..o 8
- 2. ivdEa
Kailash Hospital, Tulsi Marg, Sector 27, Noida O)}/SOI, Utt%arrg\v
Pradesh. \T OF \©
7. [ssue notice to the above respondents for filing their response/reply

by way of affidavit before the Tribunal at least one¢ week before the next

date of hearing. If any respondent directly files the reply without routing it
through his advocate, then the said respondent will remain virtually

present to assist the Tribunal.

8. List on 10.04.2026.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

January 22, 2026
Original Application No. 52/2026
dv
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